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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, October 25, 1976[Kartika 3, 1898 (Saka) 

No. 603 

1. Obituary References 
The Speaker made references to the pas3ing away of Sardar Sachet 

Singh, who was a Member of the Constituent Assembly and Provisional 
Parliament; Shri Surendra Mohan Ghose, who was a Member of the 
Constituent Assembly, Provisional Parliament and First Lok Sabha' and 
Shri Tulsidas Kilachand, Who was a Member of the First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Electricity (Supply) Amendment Ordinance, 

1976 (No. 13 of 1976) (Hindi and English versions) promul-
gated by the President on the 8th October, 1976, under article 
123(2) (a) of the Constitution. 

(2) A copy of the Water (Prevention and Control of Pollution) 
Second Amendment Rules, 1976 (Hindi and Ene!ish versions) 
published in Notification No. G.S.R. 1260 in Gazette of India 
dated the 28th August, 1976, under sub-section (3) of aection sa 
of the Water (Preventi>.)n and Control of Pollution) Act, 1974. 

(3) A copy each of the following Notifications under sub-tee-
tion (2) .f section 70 of the Tamil Nadu Slum Areal (Improve-
ment and Clearance) Act, 1971 read with clause (c) (iv) of 
the Proclamation dated the 31st January, 1976 isaueQ by the 
President in relation to the State of Tamil Nadu toeether with 
an explanatory memorandum:-

(i) S.R.O./A-214/76 published in Tamil Nadu Government 
Gazette dated the 30th June, 1976 making certain amend.-
ments to the Tamil Nadu Slum Clearance Board (Remunera-
tive Enterprises) Rule!!, 1972. 

(il) The Tamil Nadu Slum Clearance Board (Manner of Opera-
tion of Accounts) Rules, 1976, published in Notiftcation 
No. S.R.O./ A-225/76 in Tamil Nadu Government Gazette 
dated the 14th July, 1976. 

(4) A copy of the "Fifth Five Year Plan 1974-79" (Hindi and 
English versions). 
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(5) A copy of the Annual Report (Hindi and English versions) of 
the Development Council for F\.)Od Processing Industries for 
the year 1975-76, under sub-section (4) of section 7 of the 
Industries (Development and Regulation) Act, 1951. 

(6) A COpy each of the foJlowing Notifications (Hindi and English 
versi?ns) under sub-section (2) of secti·.:m 3 of the All India~ 
Servlces Act, 1951:- . 

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Nineteenth Amendment Regulations, 1976, publish-
ed in Notification No. G.S.R. 782E in Gazette of India dated 
the 31st August, 1976. 

(U) The Indian Administrative Service (Pay) Seventeenth Amend- ~ 
ment Rules, 1976, published in Notification No. G.S.R. 783E 
in Gazette of India dated the 31st August, 1976. 

(iii) The Indian Administrative Service (Fixation of·· Cadre 
Strength) Eig,hteentn Amendment Regulatiom, 1976, ",ub. 
lished in Notification No. G.S.R. 788E in Gazette of India 
dated the 7th September, 1976. 

(iv) The Indian Administrative Service (Pay) Twentieth Amend-
ment Rules, 1976, published in Notification No. G.S.R 789E ill 
Gazette of India dated the 7th September, 1976. 

WI) The Indian Police Service (Fixation of Cadre Strength) Thir-
teenth Amendment Regulations, 1976, published in Notification 
No. G.S.R. 790E in Gazette of India dated the 7th September, 
1976. 

(vi) The Indian Police Service (Pay) Fifteenth Amendment Rules. 
. 1976, 'Pub1ish~d in Notification No. G.S.R. 791E in Gazette of 

India dated the 7th September, 1976. 
(vii) The Indian Police Service (Fixation of Cadre Strength) Four-
" teenth Amendment Regulations, 1976, published in Notification 6-

No.G.S.H. 1133 in Gazette of India dated the 18th September, .. 
"1976: 

(viii) The Indian Administrative Service (Probation) Third 
Amendment Rules, 1976, published in Notification No. 
G.S.R. 1330 in Gazette of India dated the 18th September, 
1976. 

(ix) Thelndian Police Service (Probation) Fourth Amendment 
. Rules, 1976, published in Notification No. G.S.R. 1360 in Gazette. 

of India dated the 25th September, 1976. . 
(x) The Indian F\:Irest Servke (Probation) Fourth Amendment 

'Rules, 1976, published in Notification No. G.S.R. 1361 in 
Gazette of India dated the 25th September, 1976. 

(~i) The Indian Administrative Service (Fixation of Cadre 
Strength) Twenty-fifth Amendment Regulations, 1976, publish-

¥'". ed -in Notification No. G.S.R. 1367 in Gazette of India dated 
the 25th September, 1976. 

" (xii) The Indian Administrative ·ServiCe (Pay) Nineteenth Amend-
ment Rules, 1976, published in Notification No. G.8.R. 1368 in 
Gazette of India dated the 25th September, 1976. 
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(xiii) The Indian Police Service (Fixation of CadreStr~'lgth) Ele-
;.. venth Amendment Regulations, 1976, published in· Notification 

No. G.S.R. 1369 in Gazette of India dated the 25th C:-tember 1976. .uwt' , 

-. 

.("iv) The Indian Police Service (Pay) Twelfth Amendment. Rules. 
1976, ~ublished in Notification No. G.S.R. 1370 hi Gazette of 
India dated the 25th September, 1976 . 

. (,,,v) The Indian Administrative Service (Fixation of Cadre 
~trengt.h) Tw.enty:third Amendment Regulations, 1976, pub-
lIshed m NotIfication No. G.S.R. 821E in Gazette of India 
dated the 27th September, 1976. 

(xvi) The Indian Administrative Service (Pay) Tw.enty-first Am 
endment Rules, 1976, published in Notification No. G.S.R 
822E in Gazette of India dated the 27th September; 1976. 

(xvii) The Indian Administrative Setvice (Probation) Fourth Am-
endment Rules, 1976. published in Notifiaction No. G.S.R. 
1397 in Gazette of India dated the 2nd October, 1976. 

(7) (i) A copy of the Bombay Public Trusts (Gujarat) (Amendment) 
Rules, 1976, published in Notification No. GHIKI34!BPTIRulesl 
20829/E in GuJarat Government Gazette dated the 15th July, 
1976 under sub-section (4) section 84 of· the Bombay PubI1c 
Trusts Act. 1950 read with clause (c) (iii) of the Proclamation 
dated the 12th March, 1976 issued by the President in relation 
to the State of Gujarat. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the above Notification. 

(iii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above NotificatIon. 

(8) A copy ·Jf Notification No. S.O. 545(E) (Hindi and English 
versions) published in Gazette of India dated the 12th August, 
1976 making certain correctioris in the Delimitation Com~s­
sion's Order No. 40 dated the 28th April, 1975 in respect of the 
Union Territory of Delhi, under sub-section (2) of section 11 
of the Delimitation Act, 1972. 

*(9) A copy each of the following Reports (Hindi and English ver-
sions) under sub-section (8) of sec~ion 10 of the Banking 
Companies (Acquisiti';Jn and Transfer of Un<iertakings) Act. 
1970:-

(a) Report on the working and activities of the Central Bank 
of India for the year ended the 31st December, 1975 along 
with the Accounts and Auditor's Report thereon. 

(b) Report on the working and activities of the Bank ~~ India 
for the year ended the 31st December, 1975 along WJth the 

. AccoUnts and the Auditor's Report thereon. < 

(c) Report on the working and activities of the Punjab National 
Bank fur the year ended the 31st December, HY15,alon$l with 
the Accounts arid Auditor's Report thereon. --- ----. - -_._----

. *The Reports were previously laid on the Table on the 10th August, 
1976. 
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(d) ltep<)rt on the working and activities of the Bank of Baroda 
for the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereoa 

. (e) ~port on the working and activities of the United Commer-
cialBank for the year ended the 31st December, 1975 along 
with the Accounts and Auditor's Report thereon. 

(f) Report on the working and activities of theCanara Bank for 
the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(g) Report on the working and activities of the United Bank of 
India for the year ended the 31st December, 1975 along with 
the Accounts and the Auditor'~ Report thereqn .. 

(bY Report on the worklng and activities of the Dena Bank for 
the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. . 

(i) Report on the working and activities of the Syndicate Bank 
for the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(j) Report on the working and activities of the Union Bank of 
India for the year ended the 31st December, 1975 along with 
the Accounts and the Auditor's Report thereon. 

(k) Report on the working and activities of the Allahabad Bank 
for the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(1) Report on the working and activities of the Indian Bank for 
the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(m) Report on the working and activities of the Bank of 
Maharashtra for the year ended the 31st December, 1975 
along with the Accounts and the Auditor's Report thereon. 

(n) Report on the working and activities of the Indian Overseas 
Bank for the year ended the 31st December, 1975 along with 
the Accounts and the Auditor's Report thereon. 

(10) A copy of the Central Excise (Twenty-third Amendment) 
Rules, 1976 (Hindi and English versions) published in Noti-
fication No. G.S.R 1329 in Gazette of India dated the 11th 
September, 1976, under section 38 of the Central Excises and 
Salt Act, 1944. 

(11) 

(12) 

A copy of the Income-tax (Sixth Amendment) Rules, 1976 
(Hindi and English versions) published in Notification No. 
8.0. 615(E) in Gazette of India d~ted the 16th September, 
1976, under section 296 of the Income-tax Act, 196L 

A copy each of the following- Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 785 (E) published in Gazette of India dated tpe 3rd 
September, 1976, together with an explanatory memoran-
dum. 
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(il) G.S.R. 135-7 published in Gazette of India ~ted the 18th 
September, 19'76, tugether witban ecplau:"ry memo.-randum. ,,' 

(iii) G;S.R. 1358pliblished in Gazette of India dated the 11th 
September, 1976, together with an explanatQrj nwno-
TandWll. ' ' 

(iv) G.S.R. 812{E) published jn Gelette of India da.ted the 23rd 
September. 1&76, ~jlliher wi~ an apl.autGr,y memoran-
dum.. . 

tv) G.S.R 830(E) published in Gazette of India dated the 1st 
Octo~r, 1976, tolether with an explanatory, .emorandum. 

(13) A copy each of the followin~ NotiftelttiOha (Hkldi and Eng-
lish versions.) issued under the Central·kcise Itu" 19+1:-

(i) G.S.R. 79S(E) published in Gazette of India dated the 9th 
September, 1976 and G.S.H. 805(E) pUblishedtnOtzette 
of India dated the 16th September, 19'18, together with an 
explanatory memorandum. ' 

(ti) G.S.R. 8I8(E) and 819(E) published in Gazette of India 
dated the 25th September, 1976 together with au explana-
tory memorandum. ' 

(14) (i) A copy of the Annual Report (Hindi and English versions) 
of the Khadi and Village Industries'Commlssion,'Bombay, for 
year 1974-75 under sub-section (3) of section 24' of the Khadi 
and Village Industries Commission, A.ct, 1956 • .., .p1ftthe 
Statistical Statemeat. 

(li) A statement (Hindi and English versions) showing reasons 
for delay in layi:rlg the above ~rt. 

(15) A copy of the Central Warehousin~, Corporation ,(Third 
Amendment) Rules, It76 (Hindi and English veriJ,ons) pub-
lished in Notification No. G.S.R. 81l(E). in Gazette of India 
dated the 22nd September, 19'16,under aub,.section, (3) of sec-
tion 41 of the Warehousing CorporatiQl1 Act, 1M2. 

(16) A copy each of the following Reports (Hindi a:ndEnglish ver-
sions) under sub-section (1) of section619A of thE; Companies 
Act, 1956:-

(i) Annual 'Report of the Central Fisheries Corporation Limited, 
'for the year 1972-73. 

(ii) Annual Report of the Central Fisheries Corporation Limited, 
for the year 1973-74. , 

(17) A statement. (Hindi and IEnglish ~ersio.ma) showin.g reasons for 
delay in laYIng the reports mentioned at (16)a~. 

(18) (i) A copy of the Gujarat Devasthan Inams , Abolition (First 
Amendment) Rules, 1976, publish~ in ,Notiftcation No. 
GHM-75iM-232-DAR-I071-Y in Gu]arat Government Gazette 
dated the 13th November, 1975, under sub-oeection (2) C)f sec-
tion 29 of the Gujarat Devasthan lnams AbolitioD Act, 1968 
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:,,reed-With claUSe· (-e){iii) j<,l£ thePro~la:mation;dated the 12th 
<,' .,' - ~AAt,J..976,.j,ssj.1edb~:tlae:.'P.resadent.in rela~ion to the State 

ofCujarat together wIth an explanatory:,p'ptEt,~ 
,': .... ~(ii.)A-.S~. teme~.(~IJ:d.,i ~ ~gli~h.v .. ~rsions. ) -ex. pl. ai~g reasons 
. ".~ .,_ ' .. for ~t?t~~YlIW ~he .~~ .yerslon of ~e, al;>Qv~ Notification. 

(19) (i) A copy ·o.f the Gujarat SurViving Alienaijf)~Abolition (Com-
o ,.. . pensatio~ ~onds) (first Amendment) Rules, 1975, ,published in 
r ,,' .-~" Notiftcatl.or1 No.GHM-75j233-M'IGSAI'1lt73113470fS-Y in Gujarat 
.:;~ . .... ;'y . Government Gazette :dllted the 13th November: 1975 under 

sub-section (2) of section 28 of the Gujarat StirViving AIiena-

I. ::.' ,,'~' .~:;.':.',. ~~:l~~!~nd~ t~~'\~thdM:r~~\· f;.;r·is!~~~~ii~;f ~~~ 
,., .. ' . President in rela:tIon to the State of Gujarat together with 

,. ';. r ~r :;':" an- explanatory note. . .... ' ; -. ' 
f' . f.: i:: (if)' A stateffiei1t :(Hiildi 'and ~nglishversi6tls) explaining reasons 

•. ,: . '. . ~()r, not laying t.he-fundi .version of the above Notification. 
~"I"t2in<'A copy of· the A!Dnuar-~t1Ort (Hindi and English versions) of 
,.,. . ':.' • t}le·£entralWarehousiB.g Corporation, for the year 1975-76 along 

with the Audited Accoqnts and the Audit Report thereon, under 
sub-sE:~tion(ll)of section ~1 IQf the. Wareqousing. Corporation 

~:;'r' . Act '1962 .' . ,." ~, : . . : 
f ' r '. -.. ) . " _. " .'. ", ~.,' '. -,' • . . • 

. '(21) A' copy 'of' theSearrieii.'s· Provident Fund. (AmencirnE:nt) Scheme, 
1976 (Hindi and English versions) published in Notification 

'...,'.' :No. G~.R. .1233. in Gazett,e of Jndia~ted the 21st, .AugU'st, 
... '. . .~976,.1.Jn4er ~ecti,tJn 24 of the Seamen'sPrQvident Fund Act, ., 'lMa··· . ' .. 
~):f"' ~\ L, ~ . 
,. ~~~) :A:·~pY·· bf Draft Notification No. 2()j4j76-IGC (Hindi and Eng-

lish versions) to be issued under 'stIb'-sectloh (1) of section 620 
" .... .. pf,t.he CO);IlPiUlies . .i\,(;:t. 19~6. making certaip. . amendIllent to 
, .. - .' NoMcation No., S .• R.O .. '3!$5 ·dated. the 17th January, 1957, 

under sub-section (2) of section 620 of the saiQ Act. 
'~, ••• I : 'l . , _.' - " l ~ . ~ : . 

'::",'. (23L4. ~pypf Draft Notification. 15i1417~IGC_. (Hindi and 
t I; .. ,'::!:, Epgli~p .v~rsio~): r'e~rding non-application of sec,tion ~95 (1) 
.' ',' \, ,. ;. ,pl .. the,~ ~omp~l~; .Ad •. 1~.6. to., Gove~men~Co~panles, to 

.~ -' -bee_lied;u~ ~~b-s~tion (1) of sectlOn 620 of the Com-panies Act; 1956, under suh-section (2) of section 620 of the 
<:' . " '<'; 1ilid Act. ." . i: I 

;:' . ," ~ (24) :';A~~py '~f· Notificati~n No. G.S.R: 1300 ·(Hindi. ~d English 
. versions) published in Gazette of India dattd the 11th Septem-

.•. , . . ·Der~J.9i6: deda~ MIS,' Matha Vara NidhFLimited. a company 
havinR; its registered office in the State of Tamil Nadu as a 
'Nidhi', under sub-section (3) of section 620A of the Companies ,.,: ~. A.ct;· 1956; ":" ;:'" . . . 

_ " _. (25) A ~py .. eac~ . .of the following . Draft Orders'. (Iiinq,i and 
; .' - .. ~~s~.ivel"Sl0t~l) N[~nder suh-sE!~t~on .(~) .. of section 81 of the 

\ .. ompaw:es Ac , . ;:,-.. 10:- . ,_, . 
. , .. '(i), Drs.1t Order .. N~. "3311~r76~~L}II' ditect~~~!s'. ~esting­
., :'! r . house saxby Farmer .Llmlte:d': to.collvertt'art of Its loan 

~ .'_ .:; . ..:.... .. ~_. :t.:.:." " .... ': ,~.~ ~ _·~ .. ·:·r "," ; .-~-----..:......--..:...;' ':,:,,'.;;.;... -"------
",:; ... nu; InotiBcatjem was preVioUsly laid on the, Table on the 10th 

}\llgu6t~' 1M: arid' Was re-Iaid tUlder Rule 234(2) of the Rules of Proce-
qu.t~, .:: :. 
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i'J'lW equity ·capi\al;.tQ be isilU!dJ.Ulderwb·se.ction. (4) of 
.f. .'. ,_ ·,-!Blection 81 of theCom~'Aet",1956; ,: '1.; 

;~" ~,.t'(ii) t>r~f(Otder . No: 33r3917~;[!r'dir';~ni.1.4[~. Mining and 
!,-ll1ed, Machinery Co~rationLimited~to conve11 part of 
Its loan mtoequit:r capItal, 1!0 be isSue4'under sub-section 
(4) of section 81 ,of theCompallieS; Act, ; 1966. 

(2~J A.' '~py -each of the fol1:1WingNouftea~ons' (Hindi and 
English versions) under sub·section·~5)·4 ~tion 396 of 

. the Oompanies Act, 1956:.,...... . ' .. ,' ., , 
'), ",. : : ~,.,. ,;. '.t . t ·:t:..·~.· " . .0. \'.1 i~"J 

.~> -f'h (i) ,:The Balmer Lawrie andCempany LimiMd and Industrial 
,Containers Limited Amalgamation ,Order; 1976, published 
in Notification No. S,O. 542(E) iJt Gazeltte,et India dated 

, the 12th August, 1976. toge~he~, with Goniaenda thereto 
: ,publishe'din Notification No.S:P:59t(EJ :(Etiglish version) 
'and 'S.D. 592 (E) (Hindi' v,rsion) in Gazette of India 

. '~ated t~e 6th September, 1976 .. '." .. .,', ". ,,: 
(ii) The Balmer Lawrie and Compny L1MtWd "and Steel Con-

tainers Limited Amalgam~tion Order". 1!)~,6, .' publiihed in 
Notification No. S.O. ~(E) 'in Gazette ot India dated the 
. 12th 'August, 1976 t6ge\be.r \Vith· COl'rigenaa thereto pub-
lished in Notification No. S.O. ·S93.(l) ; (i;rt,lish version) 
and S.D. 594(E) (Hindi version) itl' Gazette 'of India dated 
the6~h September, ·197&. . .,,: _, '" " 

(27) A copy' of . the' Compan:ieS'(i\cceptance of PePosits Second 
. ", 'Amendment Rules,. i976 (Hindi ~1ii!:ngIish. versions) pu)). 

lished'in Notification Nb; G.8;R. a20(E) in Gazette of India 
dat~ the 2,7,th .. S«ptembt'r. 19'16,' UDder, BUb-oa~i~.k ;(3) of 
section 642 of, the Companies ,Act, 195ft, 

(28) A. copy of the Annual Report. (Hindi. and English versions) 
." 'o.f the: ~1 India· InStitute' of MeditaI' SciehcestNeW Oelhi, for 

-the year 1975-76 under Secth:m .19 of the An India. Institute of 
Medical Sciences Mt, 1956. -, , .:;,1" 

(29) A copy Of the Arms. (Ani~ndlnerit) ~ui~, 1976; (lrindl and 
English versions) p.ublished. fit Noti~cation No. G.~.R. 1242 in 
the Gazette of India' dated :tbe21st AugUst, 1976.··.unc:a.,r su~ 

, " . section (3)' of seCtion .44, af the Atm.s Aat~ ·1_ i '! 
• -..,.. " :. ,. • '. ::-., ." "";. • \ I" :~. :'} :.' C,:':' 

, (30) A copy each ·of the following papel'S\under 'sW!Hleotion (1) of 
.' sect.ion 6.1 ~A of. the . C0D?-P~es _ ~ct~ .1~56:- '. {h' 

(&.) (i) Review (HiiIdi and English'':eraionS) ,by ··the ~vern­
ment on the working of the PunJab'. Ago. fadustrl88 Cor-

" ,poration ,Limited, .Ch~l)digtu;h,~,. f~f' ,t¥. r ~a.r.eJ?d.Uli,. ~~l .. t . 'May; 19'73: .. . . • ... , . , -," .... , .,," . 
, .••.. l" .~ r: . _._ ,,'" ',~' ¥.~ '; ('., .,t. R'n~', ";.,:,, •••• : '.-:'.' ... ~ 

• '. "'" :"(ii) AImual:~' ~Hin~ir~. aq4,~ilgJish;.YI.~tonJL()(.~e 
Punjab Agro Industries CorporatioI,l .. LimIted, . qhaildigarh 

.... ; 
for the year ending 31st May, 1973 tiongc:wtt'h 5 "AudiWd 

'" .:'~'COounts··~d the co~enu of .tbe·Cmapt.roUel- aDd"Audi-
;.tor General thereon. f'," . 

. s· ! '" • ...;.. I" r' { :;[p,T.O • 



;,' ," (31). 0) ~(ItindiaJSd English veraions) by the Govern-
ment .. '~&wor~g-ot. t:he. AndhraPradesh State AgrQ 

, Ind,ustries Corporation .,Limi~, Hyderabad, fer the year 
-, ., o:,,-,~:39tb June, 1973. 
,.,. '_ _'" (it) it\IulualReport (Hindi and English versions) of the 

.Andh11a ~desh State Aim Industries Corporation Limi- ~ 
ted, Hydez:abad, for the year ending 30th June, 1973 along 
withtbeAuditedAccounts and the comments of the Comp-
troUerand Auditor Gener-al thereon. 

;, ..... 

(32) (i) Review (Hindi and En.Ush versions) by the Govern-
,ment on the working of the West Bengal Agro-Industries 
.; Corporation I..iDmed, Calcutta, for the year endini 31st 

March,197ol 
'~' -~}Amw.ar Report. (Hindi and linglish versions) of the 
'West 'Beneal' A"2ro-Iiuiuatries Corpor.-tion Limited Calcutta 

for the year ending 31st March, 19-74 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
~al tbet18QD. 

"(33) m ~view' (Hindi 'and.. English versions) by the Govern-
_' .'. men,t on the workiJ1g of the Kerala Agro-Industries Cor-

-"pt)rati1)n LinUted, Trivandrum, for the year endinlZ 31st 
'vah:h, 1974. 

(ii) Annual Report of the Kerala Agro-lndustries Corpora-
tion Limi~, Trivancirum" for the year endin~ 31,st March, 
It'1~ alo~ .wlththe Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

: f(3*.): ~OUi'·.statemellts(Hindi and English ver-sions) showing tea-
sons for delay in laying the documents' mentioned at (30) 
above. 

(a6) A. state.ment (Hindi 8Ild English versions) explaining the rea-_,' '.sons fDrnot laying silllultaneouslyHindi version of the j 
. - "document' mentioned at (33)(ii). . 

(36) ,A cQPY of the Finance Accounts of the Union Government for 
." the year 197'4-'75 (Hindi an:dEnglishversions). 
···~l'A::.c .. y of the TnbaCOOBoar. d (Amendment) .Rules, 1976 (Hindi 

and XDg'lishversioDs) PlilblHhed in Notification No. G·S.R. 
1259 in Gazette of India' dated the 28th August, 1976, under 

. 'sub-lection, (3) Ofaection.92 of the Tobacco ,~ard Act, 1975. 
(38) A copy -of the Annual Report (Hindi and English versions) 

"of tile Trade· Developrtlent Authority, New Delhi, for 'the 
, .. " ''1_ 19'1$-'76. . 

-s.BILr. PASSED BY RA.JYA SABRA-LAID ON THE TABLE 
Secn!ta.ry-General laid Qn . the ,Table the Central and other Societi~ 

:~~tlDn) ·~···m6t -as ~; byltiajya"~ 
. .:.~~ . , ' , 

i";~ TOW/IS 
'., (i) . sec~~1aid 011 the TablefollbWing six 'Bills passed by 

the Houses of ParliaInent d~ the last 'seBSion and assented to:-
i ' ; 1(1) The Delhi iales T~ (Amendment and Validation) Bill, 1976. 
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(2) The EsSential Commodities (.Amendmen') Bill, li76. 
(3) The DhGties (Additional Excise Daty) RAtpeal Bill, 197(1. 
(4) The Factcries (Amendment) Bill, 1976. 
(5) .~ Appropriation (No.6) Bill, 1976. 
(6) The Central Saies Tu (Aniendment) Bill; 1976. 

(ii) Secretary-General alsO laid. on the Table copies dloll.v a!1~~~ 
cated by the Secretary-General of Rajya Sabha, of the foftoWing hUUrteen 
Bills passed by the Houses of Padiament durina the .. last .... ~ assenU:!d to: - . . .. 

- (1)· The Maintenance of Internal Security (Second Amend:IJMA1) 
Bill, 1976. . 

(2) TheG6{Vem.ment of lJnion ·Territories (Ameil.dmeJli) BUl.: It'll. 
(3) The Delhi Agricultural Produce Marketing (Regulation) Bill. 

1976. 
(4) The Representation ot the People (Amendment) Bill, 1978:' 
(5) The Indian Iron and Steel Company (A.equiatti«m (ffSlm'esJ 

Bill, 1976. 
(6) The Conservation of Foreign Exchange and Pnwentioh of 

Smuggling Activities (Second Amendment) Bill, 1978. ,,: 

(7) The Braithwai'te and Cqrnpany (India) Limited (A~t1.n 
and Transfer of Undertakings) Bill, 1976. 

(8) The Burn Company and Indian Standard Wagon Company 
(Nationalisation) Bill, 1976. 

(9) The Laxrniratta.n and Atherton West Cotton Mills (Takina 
Over of Management) Bill, 1976. 

(10) The Constitution (Forty-first Amendment) Bill, It'16. 
(11) The Labour Provident Fund Laws (Amendmen') ~ill, 19'16 . 

. (12) The Metal Corpqration (Nationalisation and Miscetlaneous Pro-
visions) Bill. 1976. 

(13) The Fifth Schedule to the Constitution (Amendment) Bill, 
1976. 

(14) The Kerala Legislative Assembly (Extension of Duration) 
Second Amendment Bill, 11176. ' 

(15) The Code of Civil Procedure (Amendment) Bill, 18'i6 .•.. 
(16) The Salaries and Allowances of Members of Parliament (Am-

endment) Bill, 1976. 
(17) The Untouchability (Offences) Amendment and MiaoqeUaneoul 

Provision Bill, 1976. . 
(18) The Advoca1:es (Amendment) Bill, 1976 .. 

1~) The Scheduled Castes and Seheduled .'l'1ibes Orders· '(Ameod-
ment) Bill, 1976. 

£P.T.O. 
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5. Supplem.ental'y Demallds for Grants (Railways)-1976-77 
Shri "Kaml'apati Tripathi presented a statement showing Supplemen-

tary Demands for Grants in respect of the Budget (Railways) for 100'6-77. 

6. Demands for Excess Grants (Railways)-1974-75 
Shri, Kamlapati Tripathi presented a statement showing Demands for 

. E:;reess Grants.in respect of the Budget (Railways) for 1794-75. 
7. ·Supplemantary Demands for Grants (General)-1976-77 

Shrimati Sushila Rohatgi. presented a sta·tement showing Supple-
lrtentary Demands for Grants in respect of the Budget (General) for 
1976-77. 
8. Supplementary Demands for Grants (Gujarat)-197G-'l7 

Shrimati Sushila Rohatgi presented a statement showing Supplemen-
tary Demands for Grants in ,-espect of the State of Gujarat for the 
year 1976-77. 

t .. Supplementary Demands for Grants (Pondieherry)-1976-77 
Shrimati Sushila Rohatgi. presented a statement showing Supple-

mentary nemandsfor Grants in respect of the Union territory of Pondi-
cherry for the year 1976-77. 

It. Motio6-Adopted 
S~ K. Raghu ~maiah moved the followin,g motion:-

"This House resolves that the current session of Lok Sabha be-
ing in the nature of a special session to consider the Consti-
tution (Forty-fourth Amendment) Bill, 1976 and certain un-
avoidable and essential Government business, only Govern-

. ment business be transacted during the session and no other 
business whatsoever including Question, Calling Attention 
and. . any other business to be initiated by a private Member 
be brought before or transacted in the House during the 
session and all relevant rules on the subject in the Rules of 
Procedure and Conduct of Business in Lok Sabha do hereby 

. stand suspended to that extent." 
An amendment was moved by Shri K. Raghu Ramaiah. 

Three amendments were moved by Shri Ramavatar Shastri. 

The 'following Members took part in the debate:-
~ 

(1) Shri Ramavatar Shastri 
(2) Shri Samar Mukherjee 
(3) Shri Indrajit Gupta 
(4) Shri s. M. Banerjee 
(5) Shri P. K. Deo 
(6) Sbri Ebrahim Sulaiman Sait 
(7) ·Shri S. A. Shamim 

., ,<.- (8) Shri Krishnan Manoharan 
~.,'" $. • 
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(9) ShriJambuwant Dhote 
(10) Shri Shibban Lal Saksena 

Shri K. Raghu Ramaiah replied to the debate. 
The amendments moved by Shri Ramavatar. Shastri were negatived. 
The amendment moved by Shri K. Raghu Ramaiah was adopted. 
The motion as amended was adopted as follows:-

"Th~s House resolves that the current session of Lok Sabha being 
In the nature of a speciaJ session to consider the Constitution 
(Forty-fourth Amendment) Bill, 1976 and certain unavoidable 
and essential Government business, only Government business 
be transacted during the session and no other business whatso-
ever including Questions, CallinlZ Attention and any other 
business to be initiated by a private Member be brought 
before or transacted in the House during the session and all 
relevant rules on the subject in the Rules of Procedure and 
Conduct of Business in Lok Sabhs do hereby stand suspended 
to that extent: 

Provided that after the disposal of the Constitution Amendment 
Bill,. time permitting, the Speaker may in his discretion allow 
Calling Attentions and Short Duration Discussions." 

11. Statement by M"mister 
The Minister of Parliamentary Affairs made a statement regardinlZ (0 

time allocation for the Constitution (Forty-fourth Amendment) Bill, 1976; 
(2) fixation of sitting of Lok Sabha on Saturday, the 30th October. 1976; 
and (3) cancellation of lunch-break. 

The House agreed. 

12. Government Bill-Under Consideration 
The Constitution (FoTtY'-if01.tTth Amendment) Bill. 1976 
The motion for consideration of the Bill was moved by Shri H. R. 

Gokhale. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri Shibban Lal Saksena. 
An amendment for reference of the Bill to a Joint: Committee was 

moved by Shri M. C. Daga. 

The following Members took part in the debate:-
(1) Shri Indrajit Gupta 
(2) Shri K. Hanumanthaiya 
(3) Shri Era Sezhiyan 
(4) Shri Dinesh Chandra Goswami 
(5) Shri O. V. Alagesan 
(6) Dr. Kallas 
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(71 Shri B. R. Shukla 
(8) Shri P. Ranganath Shenoy 
(9) Shri Jagannath Rao. 

(10) Shri K. M. "Madhukar" 
(11) Shri Balakrishna Venkanna Naik 
(12) Shri PI'iya Ranjan Das Munsi 
(13) Sardar Swaran Singh Sokhi 
(14) . Shr.~ . Chapalendu Bhattach~ryyia (Speech u.nfinished). 

The discussion was not concluded. 
6. P.M. 

(Lok Sabha adjourned till 11 A.M. on Tt,lesday, the 26th'OetClber, 1976) 

• 

12 

GMGIPND-LS 1-1836 LS-25-10-76-700. 

S.L.SHAKDHER. 
Secretary-General. 



11 A.M .. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, October 26. 19761Kartika 4, t 898 (Saka) 

No. 604 

1. Papers Laid on the Table 
The following papers were laid on the Table:-

(I) A statement (Hindi and English versions) reg(lrding change ill 
the financial "arrangements for the construction of J'ikhapura~ 
Banaspani railway line. 

(2) A statement (Hindi and English versions) on the accident to tbe " 
Indian Airlines Caravelle Aircraft at Bombay Airport on the 
12th October, J 976. 

(3) (i) A copy of the Administration Report of the Tamil Nadu 
Water Supply and Drainage Board for the year 1974~75. 
under sub~section (I) of section 44 of the Tamil Nadu Water 
Supply and Drainage Board Act, 1970 read With clause (c)(iv) 
of the Proclamation dated the 31st January, 1976 issued by 
the President in relation to the Sta,te of Tamil Nadu. 

(ii) A statement (Hindi and English versions) explaining the reasons 
for not laying the Hindi version of the above Report. 

(4) (a) A copy each of the following Notifications under su~section 
(2) of section 123 of the Tamil Nadu Town and Country 
Planning Act, 1971 read with clause (c )(iv) of the Proclamation 
dated the 31st January, 1976 issued by the President in rela· 
tion to the State of Tamil Nadu:-

(i) G.O. Ms. 1413 published in Tamil Nadu Government Gazette 
dated the 10th September, 1975. 

(jj) G.O. Ms. 1803 published in Tamil Nadu Government Gazette 
dated the 19th November. 1975. 

(iii) G.O. Ms. 1873 published in Tamil Nadu Government Gazette 
dated the 26th November, 1975. 

(iv) 0.0. Ms. J 885 published in Tamil Nadu Government Gazette 
dated the 3rd December, 1975. 

[J>.T.O. 



(v) G.O. Ms. 1895 published in Tamil Nadu Government Gazette 
dated the 3rd December, 1975. 

(vi) The Tamil Nadu Town and Country Planning Board (Pre- '1 
paration and Submission of Annual Report) Rules, published . 
in Notification No. G.O. Ms. 231 in Tamil Nadu Govern-
ment Gazette dated the 3rd March, 1976. 

(vii) G.O. Ms.! 1166 published in Tamil Nadu Government 
Gazette dated the 30th June, 1976. 

(b) A statement (Hindi and English versions)-
(i) explaining reasons for not laying the Hindi versions of the 

above Notifications; and 
(ii) showing reasons for delay in laying the above Notifications. 

(5) A copy of Notification No. G.S.R. 1108 (Hindi version) published 
in Gazette of India dated the 31st July, 1976 containing corri-
gendum to the Hindi version of Notification No. G.S.R. 2691 
dated the 22nd November, 1975, under sub-section (2) of !)ec-
tion 3 of the All India Services Act, 1951. 

(6) A copy of the Railways Red Tariff (Seventh Amendment) Rules, 
1976 (Hindi and English versions), published in Notification No. 
G.S.R. 1384 in Gazette of India dated the 25th September, 
1976, issued under section 47 of the Indian Railways Act, 1890. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 10 of the Oilfields (Regulation and Deve-
lopment) Act, 1948:-

(i) S.O. 6OO(E) published in Gazette of India dated the 8th Sep- i 
tember, 1976. 

(ii) The Petroleum and Natural Gas (Second Amendment) Rules, 
1976, published in Notification No. G.S.R. 792(E) in Gazette 
of India dated the 8th September. 1976. 

(8) A copy of the Monopolies and Restrictive Trade Practices (Second 
Amendment) Rules, 1976 (Hindi and English versions) published 
in Notification No. G .S.R. 1392 in Gazette of India dated the 
25th September, 1976, under sub-section (3) of section 67 of 
the Monopolies and Restrictive Trade Pnictices Act, 19'69. 

(9) (a) A copy each of the following Notifications under sub-sec-
tion (3) of section 54 of the Tamil Nadu Prohibition Act, 
1937 read with clause (c)(iv) of the' Proclamation dated 
the 31 Sf January, 1976 issued by the President in relation to 
the State of Tamil Nadu:-

(i) G.O. Ms. 366 published in Tamil Nadu Government Gazette 
dated the 17th December, 1975 making certain amend-
ments to the Madras Liquor (Licence and Permit) Rules, 
1960. 



(ii) G.O. Ms 370 published in Tamil Nadu Government Gazette 
dated the 7th· January, 1976 making certain amendments 
to ithe Madras Denatured Spirit, Methyl Alcohol and 
Varnish (French Polish) Rules, 1959. 

(iii) G.O. Ms 371 published in Tamil Nadu Government 
Gazette dated the 7th January, 1976 making certain 
amendment to the Madras Liquor (Licence and Permit) 

Rules, 1960. 

(iv) G.O, Ms 372 published in Tamil Nadu Government 
Gazette dated the 7th January, 1976 making certain 
amendments to the Madras Liquor (Licence and Permit) 

Rules, 1960. 

(v) G.O. Ms 375 published in Tamil Nadu Government 
Gazette dated the 7th January, 1976 m.aki4g:.,,~tain 
amendment to the Madras Liquor (Licence and Permit) 
Rules, 1960. 

(vi) G.O. Ms. 388 published in Tamil Nadu G(,vernment 
Gazette dated the 7th January, 1976 making certain 
amendment to the Madras Liquor (Licence and Permit) 

Rules, 1960. 

(vii) G.O. Ms 24 published in Tamil Nadu Government Gazette 
dated the ] 8th February, 1976 making cer~in ;irnendments 
to the Madras Liquor tLicence and Permit) Rules, 1960. 

(viii) G.O. Ms 50 published in Tamil Nadu Government Gazette 
dated the 3rd March, 1976 making certain amendment to 
the Madras Denatured Spirit. Methyl Alcohol and Varnish 
(French Polish) Rules, 1959. 

(ix) G.O. Ms 86 published in Tamil Nadu C'.overnment Gazette 
dated the 24th Metrch. 1976 making certain amendment to 
the Madras Liquor (Licence and Permit) Rules. 1960 . 

. (x) G.O. Ms 104 published in Tamil Nadu Government Gazette 
dated the 25th March. 1976 making certain amendments 
to the Madras Liquor (Licence and Permit) Rules, 1960. 

(xi) G.O. Ms J 63 published in Tamil Nadu Government Ga7.ette 
dated the 26th May. 1976 making certain amendment to 
the Madras Denatured Spirit. Methyl Alcohol and Varnish 
(French Polish) Rules, 1959. 

(xii) G.O. Ms 193 published in Tamil Nadu Government Gazette 
dated the 30th June. 1976 making certain amendment to 
the Madras Denatured Spirit, Methyl Alcohol and Varnish 
(French Polish) Rules, 1959. 

(xiii) G.O. Ms 199 published in Tamil Nadu Government 
Gazette dated the 30th June. 1976 making certain amend-
ment to the Madras Rectifted Spirit Rules. 1959. 

[P.T.O. 
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(xiv) G.O. Ms 244 published in Tamil Nadu Government 
Gazette dated the 18,th August, 1976 making certain 
amendments to the Madras Denatured Spirit, Methyl Alco-
hol and Varnish (French Polish) Rules, 1959. 

(xv) G.O. Ms 277 publL"hed in Tamil Nadu Government Gazette 
dated the 29th September, 1976 making certain amendment 
to the Madras Denatured Spirit, Methyl Alcohol and 
Varnish (French Polish) Rules, 1959. 

, 
(b) A statement (Hindi and English versions) showing reasons 

for delay in laying the Notifications mentioned at (i) to 
(xiii) above. 

(e) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi versions of the above Notifications. 

2. Motion Regarding Joint Conunittee 
Dr. Henry Austin moved the following O1otion:-

"That this House do appoint Shri Shanker Rao Savant to the Joint 
Committee on the Bill further to amend the Constitution of India 
in the vacancy caused by the resignation of Shri Arjun Shripat 
Kasture from Lok Sabha." 

The motion was adopted. 
3. Motion Regarding Report of Joint Committee-Extension of Time 

Dr. Henry Austin moved the following motion:-

"That this House do further extend upto the last day of the next 
session, the time for the presentation of the Report of the Joint 
Committee on the Bill further to amend the Constitution of 
India." 

The motion was adopted. 
4. Government Bifl-.Under Consideration 

The Constitution (Forty-fourth Amendment) Bill, 1976 
Discussion on the motion for consideration of the Bill and the amend-

ment for circulation of the Bill fbr the purpose of eliciting opinion thereon 
moved on the 25th October, 1976, continued. 

The following Members took part in the debate:-
(1) Shri Chapalendu Bhattacharyyia 
(2) Shri Frank Anthony 
(3) Sardar Swaran Singh 
(4) Shri Krishnan Manoharan 
(5) Shri C. M. Stephen 
(6) Shri N. Sreekantan Nair 
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(7) Shri Vasant Sathe 
(8) Shri H. N. Mukerjee 

(9) Shri Bhagwat Jha Azad 

( 10) Shri Ebrahim Sulaiman Sait 

( 11) Shri Ramsahai Pandey 

(12) Shri S. N. Misra 
(13) Shrl Harl Singh (Speech unfinished). 

The discussion was not concluded. 

'" S. Personal Explanation UDder Rule 357 
Sarvashri Bhogendra Jha and Priya Ranjan Das Munsi stated by way of 

personal. explanation that their consent had not been taken by Shri M. C. 
Daga for inclusion of their names in the amendment for reference of the 
Constitution (Forty-fourth Amendment) Bill, 1976 to a Joint Committee. In 
fact they were not in favour of the reference of the Bill to a Joint Committee. 

Thereafter, the Deputy Speaker ruled that the amendment for reference 
of the Bill to a Joint Committee moved by Shri Daga on the 25th October, 
1976 was irregular and it could not be put to the vote of the House. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 27th October, 1976.) 

"'Made at 2.20 P.M. 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, October 27, 1976!Kartika 5, 1898 (Saka) 

No. 60S 

1. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A statement (Hindi and English versions) on the accidents thM- t 
occurred in the Central Sounda and Sudamdih Collieries on _ 
16th September and 4th October, 1976 respectively. 

(2) A statement (Hindi and English versions) on the amendment 01 
article 83(5) of the Memorandum and Articles of Associatioa til 
the National Building Construction Corporation Limited. 

(3) A copy each of the following Notifications under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. 799(E) published in Gazette of India dated the 13th 
September, 1976 containing corrigenda to the English version 
of the Sugarcane (Control) Amendment Order, 1974 pub-
lished in Notification No. G.S.R. 402(E) dated the 25th Sep-
tember, 1974. 

(ii) The Sugarcane (Control) Amendment Order, 1976 (H ...... 
English versions) published in Notification No. G.S.R. 8ts{£) 
in Gazette of India dated the 24th September, 1976. 

(4) A copy each of the following Notifications (Hindi and Eat .. 
versions) under sub-section (2) of section 3 of the AB ..... , 
Services Act, 1951:-

(i) The Indian Forest Service (Fixation of Cadre Strength) .... 
Amendment Regulations, 1976. published in NotificatKaNii' 
G.S.R. 795(E) in Gazette of India dated the 9th Sept ..... 
1976. 

(ii) The Indian Forest Service (pay) Amendment Rules, 1976, ...... 
lished in Notification No. G.S.R. 796(E} in Gazette of .... 
dated the 9th September, 1976. 

[P.T.a. 
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(5) A copy of the Tamil Nadu Hindu Religious and Charitable 
Endowments Advisory Committee Rules, 1976 (Hindi and 
English versions) published in Notification No. G.O.Ms 1163 
in Tamil Nadu Government Gazette dated the 1st September~ 
1976, under sub-section (3) of section 116 of the Tamil Nadu 
Hindu Religious and Charitable Endowments Act, 1959 read 
with clause (c)(iv) of the Proclamation dated !pe 31st January, 
1976 issued by the President in relation to the State of Tamil 
Nadu. . 1 

(6) A copy of the Central Excise (Twenty-second Amendment) Rules, 
1976 (Hindi and English versions) published in Notification No. 
G.S.R. 1327 in Gazette of India dated the 11th September, 
1976, under section 38 of the Central Excises and Salt Act, 
1944. 

(7) A copy of Notification No. G.S.R. 828 (E) (Hindi and English 
versions) published in Gazette of India dated the 30th September, 
1976, issued under the Central Excise Rules, 1944 together with 
an explanatory memorandum. 

(8) A copy of Notification No. G .S.R. 806(E) (Hindi and English 
versions) published in Gazette of India dated the 18th Septem-
ber, 1976 making certain amendment to Notification No. G.S.R. 
1457 dated the 1st October, 1971, under section 51 of the 
Finance (No.2) Act, 1971. 

(9) A copy of the Delhi Sales Tax (Eighth Amendment) Rules, 1976 
(Hindi and English versions) published in Notification No. 
F. 4125176-Fin.(G) in Delhi Gazette dated the 31 st August, 
1976, under section 72 of the Delhi Sales Tax Act, 1975. 

(10) A copy of the Annual Report (Hindi and English versions) of the 4 
Agricultural Refinance and Development Corporation, Bombay 
for the year ended the 30th June, 1976 along with the Audited 
Accounts, under sub-section (2) of section 32 of the Agricul-
tural Refinance and Development Corporation Act, 1963. 

(11) A statement (Hindi and English versions) indicating the re-
sult of the market loan floated by the Government of India in 
October, 1976 . 

. (12) A copy of the Emergency Risks (Goods) Insurance (Fourth 
Amendment) Scheme. 1976. (Hindi and English versions), 
published in Notification No. S.O. 618(E) in Gazette of India 
dated the 17th September, 1976. under sub-section (6) of 
section· 5 of the Emergency Risks (Goods) Insurance Act, 
1971. 

(13) A. copy of the Emergency Risks (Undertakings) Insurance 
(Fifth Amendment) Scheme, 1976 (Hindi and English ver-
sions), published in Notification No. S.O. 619(E) in Gazette 
~f India dated the 17th September. 1976. under sub-sec-
tion (7) of section 3 of the Emergency Risks (Undertakings) 
Insurance Act, 1971. 
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(14) A copy of the Gen~ral Insurance (Termination, Superannua-
tion and Retirement of Officers and Development Staff) 
Scheme, 1976 (Hindi and English versiolli), published in 
Notification No. S.O. 627(E) in Gazette of India dated the 
21st September, 1976, under section 17 of the General 
Insurance Business (Nationalisation) Act, 1972. 

(15) A copy of the Iron Ore Mines Labour Welfare Cess (First 
Amendment) Rules, 1976 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1386 in Gazette of India 
dated the 25th September, 1976, under sub-section (4) of 
section 8 of the Iron Ore Mines Labour Welfare Cess Act, 
1961. 

(16) A copy each of the following Notifications (Hindi and Eng-
lish versions) under Section 7 A of the Coal Mines Provident 
Fund and Miscellaneous Provisions Act, 1948:-

(i) The Coal Mine~ Provident Fund (Third Amendment) 
Scheme, 1976, published in Notification No. G.S.R. 1387 
in Gazette of India dated the 25th September, 1976. 

Oi) The Andhra Pradesh Coal Mines Provident Fund (Second 
Amendment) Scheme, 1976, published in Notification No. 
G. S. R. 1388 in Gazette of India dated the 25th Septem-
ber, 1976. 

(iii) The Rajasthan Coal Mines Provident Fund (Second 
Amendment) Scheme, 1976. published in Notification No. 
G.S.R. 1389 in Gazette of India dated the 25th September, 
1976. 

(iv) The Neyveli Coal Mines Provident Fund (Second Amend-
ment) Scheme, 1976, published in Notification No. G.S.R. 
1390 in Gazette of India dated the 25th September, 1976. 

(v) The Coal Mines Provident Fund (Second Amendment) 
Scheme, 1976, published in Notification No. O.S.R. 1391 

in Gazette of lndia dated the 25th September, 1976. 
(17) A copy each of the following' Notifications under sub-sec-

tion (2) of section 7 of the Employees' Provident Fund and 
Miscellaneous Provisions Act. 1952:-

0) G.S.R. 1322 (Hindi version) published in Gazette of India 
dated the 11 th September, 1976 containing corrigendum to 
the Hindi version of Notification No. G. S. R. 707 dated 
the 22nd May, 1976. 

(ii) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1976 (Hindi and English versions) published in 
Notification No. G. S. R. 1355 in Gazette of India dated 
the 18th September. 1976. 

(iii) The Employees' Provident Funds (Fifth Amendment) 
Scheme, 1976 (Hindi and English versions) published in 
Notification No. G. S. R. 1427 in Gazette of India dated 
the 2nd October, 1976. 

[p.T.O. 
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2. Report of Committee on Government Assurances 

Shri Mulki Raj Saini presented the Eighteenth Report of the Committee 
on Government Assurances. 
--'-3. Government Bill-under consideration 

The Constitution (F(}rty-fourth mendment) Bill, 1976. 

Discussi(}n on the motion for consideration of the Bill and the amend-
ment for circulation of the Bill for the purpose of eliciting Opini(}D thereon 
moved on the 25th October, 1976, continued. 

The following Members took part in the debate:-
~--Sftri HftFi Singh 
(2) Shri P. K. Deo 
(3) Dr. V. K. R. Varadaraja Rao 
(4) Shri Shibban Lal Saksena 
(5) Shri R. K. Khadilkar 
(6) Shri Shiv Kumar Shastri 
(7) Shri N. K. P. Salve 
(8) Shri S. A. Shamim 

"k9) Shrimati Maya Ray 
(10) Shri G. Viswanathan 
(11) Dr. Henry Austin 

10-2) Shrimati Parvathi Krishnan 
(13) Shri Dharnidhar Das 
(14) Shri P. G. Mavalankar 

1-a5) Shrimati Mukul Banerji 
(16) Dr. Rudra Pratap Singh 
(17) Shri Jambuwant Dhote 
(18) Sri Amrit Nahata 
(19) Shri Kartik Oraon 
(20) Shri Nathuram Mirdha 
(21) Shri R. R. Sharma 
~) Shrimati Indira Gandhi 

.... ,~23) Shri Darbara Singh 
(24) Shri Nathu Ram Ahirwar 
(25) Shri D. K. Panda 
(26) Shri Bibhuti Mishra 
(27) Shri T. Balakrishniah 
(28) Shri Aravinda Bala Pajanor 
(29) Shri Genda Singh 
(30) Shri Rana Bahadur Singh 
(31) Shri Nawal Kishore Sinha 
(32) Shri Shankar Dayal Singh 
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(33) Shri N. S. Kamble 
(34) 8hri Inder J. Malhotra 
(35) 8hri S. M. Banerjee 
(36) Shri Sha<;h~ Bhushan 
(37) Shri Jagannath Mishra 
(38) Shri K. Suryanarayana 
(39) 8hri S. N. Singh 
(40) Shri K. Lakkaooa 
(41) Shri M. C. Daga 
(42) 8hri M. Satvanarayan Rao 
(43) 8hri Giridhar Gomango 
(44) Shri Md. Jamilurrahman 
(45) Shri R. P. Yadav 
(46) 8hri Y. S. Mahajan 
(47) Shri K. Mayathevar 
(48) Shri Paripoornanand Painuli 
(49) Shri P. Ganga Reddy 
(50) Shri Bishwanath" Roy 
(51) Shri Chandulal Chandrakar 
(52) Shri Dharnidhar Basumatari 
(53) Shri K. Ramkrishna Reddy 
(54) Shri Arjun Sethi 
(55) Shri Shankar Narayan Singh Deo 
(56) Shri Shyam Sunder Mohapatra 
(57) Shri K. Narayana Rao 
(58) Shri P. Ankineedu Prasadarao 
(59) Shri Damodar Pandey 
(SO) Dr. Govind Das Richhariya 
(61) Shri Shankar Dev 
(62) Shri Jagdish Chandra Dixit 
(63) Shri M iRam Gopal Reddy 
(64) Shri I. H. Khan 
(65) Shri D. B. Chandra Gowda 
(66) Shri Ramji Ram 
(67) Shri C. K. Jaffer Sharief 
(68) Shri Paokai Haokip 
The discussion was not concluded. 

11.02 P.M. 
(Lok Sctbha adjourned till 11 A.M. on Thursday, the 28th October, 1976). 
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S. L. SHAKDHER, 
Secretary.General. 



WKSABHA 

BULLETIN-PART I 

[Brief Record of P'fOCeedings] 

Thursday, October 28, 19761Kartika 6, 1898 (Saka) 

No. 686 
11 A.M. 
1. Papers Laid 08 tile Table 

t] 
'b 
~ 

. .; 
The following papers were laid on the Table:-

(1) A copy of the Dock Workers (Regulation of Employment) Amend. 
ment Rules, 1976 (Hindi and English versions) published in 
Notification No. S.0.3559 in Gazette of India dated the 9th 
October, 1976, under sub-section (3) of section 8 of the Dock 
Workers (Regulation of Employment) Act, 1948. 

(2) A copy each of the following Notifications (Hindi and English 
ventons) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 797(E) published in Gazette of India dated the 10th 
September, 1976. 

(ii) G.S.R. 798(E) published in Gazette of India dated the 10th 
September, 1976. 

(Hi) G.S.R. 842(E) published in Gazette of India dated the 12th 
October, 1976 together with an explanatory memorandum. 

(iv) G.S.R. 846(E) published in Gazette of India dated the 14th 
October, 1976 together with an explanatory memorandum. 

(3) A copy each of the foliowing Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S,R. 1393 published in Gazette of India dated the 25th 
September, 1976 together with an explanatory memorandum. 

(ii) G.S.R. 1492'- publisbed in Gazette of India dated the 16th 
October, 1976 together with an explanatory memorandum. 

(4) (i) A copy of Notification No. L.5237j75 (Hindi and EngJjsb 
versions) published in Tamil Nadu Government Gazette dated 
the 17th March, 1976 making certain amendment to the; Rules 
for the supply and distribution of stamp as in for~ in the State 

[p.T.O. 
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of Tamil Nadu, under sub-section (2) of section 75-A of the 
Indian Stamp Act, 1899 read with clause (c)(iv) of the Procla-
mation dated the 31st January, 1976 issued by the President in 
relation to the State of Tamil Nadu. " 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under rub-section (2) of section 3 of the All India 
Services Act, 1951:- ... 

(i) The Indian Administrative Service (Appointment by Promotion) 
Fifth Amendment Regulations, 1976, published in Notification 
No. G.S.R. 1461 in Gazette of India dated the 16th October, 
1976. 

(ii) The Indian Police Service (Appointment by Promotion) Second 
Amendment Regulations, 1976, published in Notification No. 
G.S.R. 1462 in Gazette of India dated the 16th October, 1976. 

(iii) The Indian Forest Service (Appointment by Promotion) Third 
Amendment Regulations, 1976, publishea in Notification No. 
G.S.R. 1463 in Gazette of India dated the 16th October, 1976. 

(iv) The Indian Administrative Service (Cadre) Amendment Rules, 
1976, published in Notification No. G.S.R. 1464 in Gazette of 
India dated the 16th October, 1976. 

(v) The Indian Police Service (Cadre) Amendment Rules, 1976, pub-
lished in Notification No. G.S.R. 1465 in Gazette of India dated 
the 16th October, 1976. 

(vi) The Indian Forest Service (Cadre) Amendm~nt Rules, 1976, 
published in Notification No. G.S.R. 1466 in Gazette of India 
dated the 16th October, 1976. 

(6) A copy of the Post-Graduate Institute of Medical Education and ) 
Research, Chandigarh (Amendment) Re~ulations, 1976 (Hindi 
and English versions) published in Notification No. G.S.R. E3 in 
Chandigarh Administration Gazette dated the 18th May, 1976, 
issued under section 32 of the Post-Graduate Institute of Medi-
cal Education and Research, Chandigarh, Act, 1966. 

(7) A copy of the Certified Accounts (Hindi and English versions) of 
the All India Institute of Medical Sciences, New Delhi, for the 
year 1974-75, under sub-section (4) of sej::tion 18 of the All 
India Institute of Medical Sciences Act, 1956. 

(8) A copy of the Indian Telegraph (Eighth Amendment) Rules, 
1976 (Hindi and English versions) published in Notification No. 
G.S.R. 1320 in Gazette of India)dated the 11th September, 
1976, under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(9) (a) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) Review (Hindi and English versions) by the Government 
on the working of the Orissa Agro and Small Industries 
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Corporation Limited, Cuttack, for the years 1968·69 and 
·1969-70. 

(li) Annual Report of the Orissa Agro and Small Industries 
Corporation Limited, Cuttack, for the year 1968-69 along 
with the Audited Accounts and the comments of the Comp--
troller and Auditor General thereon. 

(iii) Annual Report of the Orissa Agro and Small Industries 
Corporation Limited, Cuttack, for the year 1969-70 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(b) A statement (Hindi and English versi6ns) explaining the rea· 
sons for not laying simultaneously the Hindi versions of the 
Reports mentioned at (ii) and (iii) above. 

(c) A statement (Hindi and English versions) showing reasons 
for delay in laying the documents mentioned at (9)(a) above. 

(10) A copy. each .of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 15 of the Govern-
ment Savings Banks Act, t 873:-

(i) The Post Office· Savings Banks (Fourth Amendment) Rules, 
1976, published in Notification No. G.S.R. 813(E) in 
Gazette of India dated the 24th September, 1976. 

(ii) 'The Post Office Savings Banks (Fifth Amendment) Rules, 
1976, published in Notification No. G.S.R. 1469 in Gazette 
of India dated the 16th October, 1976. 

(11) A copy of the National Savings Certificates (Fifth Issue) 
(Third Amendment) Rules, 1976 (Hindi and English ver-
sions) published in Notification No. G.S.R. 824(E) in Gazette 
of India dated the 29th September, 1976, under sub-sec-
tion (3.-) of section 12 of the Government Savings Certificates 
Act, 1959. 

2. Govel'JlD1ent Bill-Under Consideration 

The Constitution (Forty-fourth Amendment) Bill, 1976 

Shri H. R. Gokhale replied to the debate on the motion for considera-
tion. of the Bill and the amendment for circulation of the Bill for the pur-
pose of eliciting opinion thereon moved on the 25th October, J976~ 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was negatived. 

On the motion for consideration of the Bill, the House divided, Ayes 
346; Noes 2. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not Ie&s than two-thirds of the 
Members present and voting. . 
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Clause-by-clause consideration was then taken up. It was decided by 
the House that clause-by-clause consideration might proceed as usual but 
,voting on amendments and clauses be held between 5.30 and 6 P.M. 

By 5.30 P.M. consideration of Clauses 2 to 7 had been concluded. 
Clause 8 and amendments moved thereto were under consideration. Voting 
commenced at 5.30 P.M. 

On the motion for adoption of Clause 2, the House divided, Ayes 353; 
Noes Nil. Clause 2 was adopted by a majority of the total membership of 
the House and by a majority of not less than two-thirds of the Members 
present and voting. 

On the motion fot adoption of Clause 3, the House divided, Ayes 354; 
Noes Nil. Clause 3 was adopted by a majority of the total membership of 
the House andby a majority of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 4, the House divided, Ayes 354; 
Noes 5. Clause 4 was adopted by a majority of the lotal niembership of 
the House and by a majority of not less than two-thirds of the Members 
present and voting. 

On amendment No. 451 to Clause 5 moved by Shri Indrajit Gupta, the 
House divid~, Ayes 24; Noes 328. The amendment was accordingly nega-
tived. An amendment moved by Shri H. R. Gokhale bJ Clause 5 was 
adopted. On the motioofor adoption of Clause 5 as amended, the House 
divided, Ayes 324; Noes 30. Clause 5 as amended, was adopted by a 
majority of the total membership of the House and by a majority of not 
less than two-thirds of the Members present and voting. 

On the motion for adoption of Clause 6, the House divided, Ayes 351; 
Noes 2. Clause 6 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members pre-
sent and voting. : .... 

On the motion for adoption of Clause 7, the House divided, Ayes 358~ 
Noes Nil. Clause 7 was adopted by a majority of the total membership of 
the House and by a majority of not less. than two-thirdsof the Members 
present and voting. • 

Clause-by-c1ause consideration of the Bill was not concluded. 
5.55 P.M. 
(Lok Sabba adjourned till 11 A.M. on Friday, the 29th October, 1976) 

S. L. SHAKDHER, 
Secretary-General. 

4 
GMGIPMRND-LSI-1929 (0) LS--28-10-76-700. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, October 29, 19761Kartika 7, 1898 (Salta) 

No. 607 

1. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 1248 published in Gazette of India dated the 28th 
August, 1976 together with an explanatory memorandum. 

(ii) G.S.R. 1328 published in Gazette of India dated the 11th 
September, 1976 together with an explanatory memorandum. 

(iii) G.S.R. 1356 published in Gazette of India dated the 18th 
September, 1976 together with an explanatory memorandum. 

(iv) G.S.R. 834(E) published in Gazette of India dated the 7th 
October, 1976 together with an explanatory memorandum. 

(2) A copy of the Central Excise (Twenty-fourth Amendment) Rules, 
1976 (Hindi and English versions) published in Notification No. 
G .S.R. 833 (E) in Gazette of India dated the 7th October, 1976, 
under section 38 of the Central Excises and Salt Act, 1944, 
together with an explanatory memorandum. 

(3) A copy of the Central Board for the Prevention and Control of 
Water Pollution (Procedure for Transaction of Business) Amend-
ment Rules, 1976 (Hindi and English versions) published in 
Notification No. G.S.R. 1489 in Gazette of India dated the 16th 
October, 1976, under sub-section (3) of Section 63 of the 
Water (Prevention and Control of Pollution) Act, 1974. 

(4) A copy of the Certified Accounts (llindi and English versions) 
of the Delhi Development Authority for the year 1972-73 
together with the Audit Report thereon, under sub-section (4) 
of section 25 of the Delhi Development Act, 1957. 

(5) A copy of the Coir Industry (First Amendment) Rules, 1976 
(Hindi and English versions) published in Notification No. 
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G.s.R. 1122 in Gazette of India, dated the 31st July, 1976, 
under sulrsection (3) of section 26 of the Coir Industry Act, 
1953. "1 

(6) A copy of the Border Security Force Leave (First Amendment) 
Rules, 1976 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 1302 in Gazette of India dated the 11th Sep- } 
tember, 1976, under sulrsection (3) of section 141 of the Border ~ 
Security Force Act, 1968. .. 

(7) A copy of Notification No. G.S.R. 1371 published in Gazette 
of India, dated the 25th September, 1976 containing corri-
gendum to the English version of Notification No. O.S.R. 861 
dated the 19th June, 1976, under sulrsection (3) orsection 22 
of the Central Industrial Security Force Act, 1968. 

(8) A copy of the Report (1970) (Hindi version) of the Tariff Com-
mission on the Price Structure of Man-made Fibre Industry-
Viscose and Acetate Filament Yam and Staple Fibre. 

(9) A copy of the Coffee (Amendment) Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 1192 in 
Gazette of India, dated the 14th August, 1976, under sub-
section (3) of section 48 of the Coffee Act, 1942. 

( 10) A copy each of the following papers (Hindi version) under sub-
section (4) of section 23 of the Institute of Technology Act. 
1961:-

(i) Certified Accounts of the. Indian Institute of Technology, 
Kanpur, for the year 1973-74 along with the Audit Report .• ' 
thereon. 

(ii) Certified Accounts of the Indian Institute of Technology, j) 
Madras, for the year 1974-75 along with the Audit Report 
thereon. 

(11) A copy each of the following Reports (Hindi and English 
versions):-

(i) Annual Report of the Technical Teachers' Training Institute 
(Northern Region) Chandigarh, for the year 1975-76. 

(ii) Annual Report of the Technical Teachers' Training Institute 
(Southern Region) Madras, for the year 1975-76. 

(12) A copy of the Annual Report CHindi) and English versions of 
the National Book ,Trust, India, for the year 1975-76. 

(13) (i) A copy of the Annual Report of the Indian Institute of 
Technology, Kharagpur, for the year 1975-76. 

(ii) A statement (Hindi and English versions) explainin~ reasons 
for not laying simultaneously the Hindi version of the above 
Report. 

(14) A copy of the Annual Report (Hindi and English versions) of 
the Raja Rammohun Roy Library Foundation, Calcutta, for 
the year 1975-76. 
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2. Govermaeat __ Under Comideration 

The Constitution (Forty-fourth Amelldment) Bill, 1976 
Clause-by-c1ause consideration of the Bill continued. 
By 5.30 P.M. consideration of Clauses 8 to 12 had been concluded. 

Clause 12 and amendments moved thereto were under consideration. 
Voting commenced at 5.30 P.M. 

On amendment No. 454 to Clause 8 moved by Shri IBdrajit Gupta, 
the House divided, Ayes 27; Noes 325. The amendment was accordingly 
negatived. On the motion for adoption of Clause 8, the House divided. 
Ayes 356; Noes Nil. Clause 8 was adopted by a majority of the total 
membership of the House and by a majority of not less than two-thirds of 
the Members present and voting. 

On amendment No. 490 to Clause 9 moved by Shri Ebrahim Sulaiman 
Sait, the House divided, Ayes 27; Noes 325. The amendment wa'> accord-
ingly negatived. On the motion for adoption of Clause 9, the House divid. 
ed, Ayes 357; Noes 1. Clause 9 was adopted by a majority of the total 
membership of the House and by a majority of not Jess than two-thirds of 
the Members present and voting. 

On amendment No. 459 to Clause 10 moved by Shri lndrajit Gupta. 
the House divided, Ayes 20; Noes 329. The amendment was accordingly 
negatived. On the motion for .adoption of Clause 10, the House divided, 
Ayes 358; Noes Nil. Clause 10 was adopted by a majority of the tctal 
membership of the House and by a majority of not less than two thirds of 
the Members present and voting. 

On the motion for adoption of Clause 11, the House divided, Ayes 355~ 
Noes Nil. Clause 11 was adopted by a m.ajority of the tota1 membership 
of the House and by a majority of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 12, the House divided, Ayes 356; 
Noes Nil. Clause 12 was adopted by 8i majority of the total membership 
of the House and by a majority of not less than two-thirds of the Members 
present and voting. 

Thereafter consideration of Clause 13 and amendments moved thereto 
was resumed, 

Consideration of Clauses 13 to 16 concluded. 
Consideration of Clause 17 and amendments moved thereto was not 

concluded. 
Clause-by-clause consideration of the Bill \lias not concluded . 

• 3. Announcement by Speaker regarding Constitution (Forty-Fourth 
Amendment) Bm 
The Speaker informed the House that a large number of Member.; h~ 

represented to him that it would not be possible for them to be present lD ___ _ _____ . ________ .-_0 
-.------~-.. - ----_. ~---,--

·Made at 5-30 P.M. 
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the House at the time of voting on clauses of the Constitution Amendment 
Bill on Saturday, the 30th October, 1976 on account of their prior engage-
ments fixed for that day. In view of that the Speaker suggested-

(1) that there might be no voting on Saturday, the 30th October, 
1976; and 

(2) amendments and clauses on which discussion was concluded on 
Satu£day, the 30th October and Monday, the 1st November. 
1976 might be put to vote at 5-30 P.M. on Monday, the lst 
November, 1976. 

The House agreed. 

*4. Statement by M"JDister regardiDg ConstitutioB (Forty-Fourth Amendment) 
BiU 

The Minister of Parliamentary Affairs made a statement that (1) one 
more day viz. 2nd November, 1976 might also be allotted for the Constitu-
tion Amendment Bill and (2) the House might sit upto 8 P.M. on the 29th 
and 30th October, 1976. 

The House agreed. 
8 P.M. 

(Lok Sabha adjoumedtill II A.M. on Saturday, the 30th October, 
1976). 

"'Made at 5-30 P.M. 

S. L. SHAKDHER, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

. 
Satu'I'day, October 30, 19761Kartika 8, 1898 (Saka) 

• 
No. 608 

11.08 A.M. 

1. Papers laid on the Table 

. -".. 

The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 683(E) (Hindi and English 
versions) published in Gazette of India, dated the 19th October 
1976, issued under sub-section (1) of section 9 of the Industri~ 
(Development and Regulation) Act, 1951. 

(2) A copy eac~ of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Machine 
Tool Corporation of India Limited, Ajmer, for the year 1974-
75. 

(li) Annual Report of the Machine Tool Corporation of India 
Limited, Ajmer, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General ther.,n. 

(3) A copy of the Half-yearly Report (Hindi and English versions) 
on the activities of the Coir Board and the working of the Coir 
Industry Act, 1953 for the period from 1st Apri~ 1975 to 30th 
September, 1975, under sub-section (1) of section 19 of the 
Coir Industry Act, 1953 . 

(4) A copy each of the following Notifications under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955:-

J 

(i) The Wheat Roller Flour Mills (Licensing and Control) Amend-
ment Order 1976 (Hindi and English versions) published in 
Notification' No. G.S.R. 1296 in Gazette of India, dated the 
4th September, 1976. 

[P.T.O. 
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(li) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Third Amendment Order, 1976 (Hindi and English 
versions) published in Notification No. G.S.R. 804(E) i~ 

.Gazette of India, dated the 15th September, 1976. 
(iii) The Delhi Roller Mills Wheat Products (Ex-mill and Retail) 

Price Control (Second Amendment) Order, 1976 (Hindi and 
English versions) published in Notification No. 809(E) in 
Gazette of India, dated the 20th September, 1976. 

(iv) The Rice and Paddy (Southern Zone) Movement Control 
Order, 1976 published in Notification No. G.S.R. 832(E) in 
Gazette of India, dated the 6th October, 1976. 

" . 

(v) The Northern Rice Zone (Movement Control) Amendment 
Order, 1976 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 835 (E) in Gazette of India, dated the 8th 
October, 1976. 

(vi) G.S.R. 836(E) (Hindi and English versions) published in 
Gazette of India, dated the 8th October, 1976 resoinding 
certain Orders. 

(vii) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Fourth Amendment Order, 1976 published in Notifi-
cation No. G.S.R. 844(E) in Gazette of India, dated the 13th 
October, 1976. ' 

(viii) The Inter-Zonal Wheat Products (Movement Control) Order, 
1976 published in Notification No. G.S.R. 845(E) in Gazette 
of India, dated the 13th October, 1976. 

(5) A copy of Notification No. S.O. 3538 (Hindi and English 
versions) published in Gazette of India, dated the 9th October, 
1976 containing Errata to Notification No. S.O. 327 (E) dated 
the 29th April, 1976, laid under Section 17 of the General 
Insurance Business (Nationalisation) Act, 1972. 

2. Statement regarding GonrnmeDt Business 

The Minister of Parliamentary Affairs made a statement regarding Gov-
ctnment business for the week commencing the 1st November, 1976. 

3. Government BiD-Inrroduced 

The Electricity (Supply) Amendment Bill, 1976. 

4. StateIDent· reganIiDg ·OrdiJumce-;.Laitl on the Table 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Electricity (Supply) Amendment Ordinance, 
1976, was laid on the Table. 
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5. Government Bill-Under Consideration 

The Constitution (Forty,-fourth Amendment) Bill, 1976 

Clause-by-clause consideration of the Bill f'ontinued. 
Consideration of Clauses 17 to 42 was concluded. 

Clause-by-clause consideration of the Bill wa" not concluded. 

*6. Statement by Minister ~arding Sitting of Lok Sabha on 4th and 
5th November 

The Minister of Parliamentary Affairs made l'l <:;':'ltement that Business 
Advisory Committee .had recommended t·.)dav that the House might sit 
also on Thursday. the 4th and Friday. the 5th :November, 1976. 

7. Report of Business Advisory Committee 

Shri K. Raghu Ramaiah presented the Sixty fifth Report of ~h~ Busi-
nes, Advisory Committee. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 1st November, 1976). 

S. L. SHAKDHER. 
Secretary-Generill. 

--------- --- - - -----------
*Made at 1.50 P.M. 

CORRIGENDUM 

In Bulletin Part I, dated October 29, 1976-
Page 3, paragraph 2, line 4, fOT -"Clause 12" read "Clause 13" 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Ptoceedings] 

~onday, November I, 1976iKartika 10, 1898 (Saka) 

No. G09 
11 A.M. 
1. Papers laid on the Table 

The fop-owing papers were laid on the Table:-
(1) A copy of the Merchant Shipping (Prevention of Pollution of 

the':'Sea by OH) Amendment Rules, 1976 (Hindi and English 
v.ersions) published in Notification No. G.S.R. 1349 in Gazette 
of India, dated the 18th September, 1976, under sub-section (3) 
of section 458 of the Merchant Shipping Act, 1958. 

(2) A cop~ each of the following Notifications (Hindi and Engllsh 
versions) under sub-section (3) of section 49 of the Gujara.t 
Sales Tax Act, 1969 read with clause (c) (iii) of the Proclama-
tion dated the 12th Ma.rch, 1976 issued by the President in re-
lation to the State of Gujarat:-

(i) (GHN 64) GS1' 10761 (S. 49) (50) ~TH published in Gujarat 
Government Gazette dated the 26th August, 1976 making cer-
tain amendment to Notification No. (GHN 627) GST 10701 
(S. 49)-TH dated the 29th April, 1970. 

(ii) (GHN 65) GST 10761 (5. 49)-(51)-TH published in Gujarat 
Government Gazette dated the 26th August, 1976 making cer-
tain amendment to Notification No. (GHN 627) GST 10701 
(S. 49)-TH dated the 29th April, 1970. 

(3) A copy of Notification Nos. (GHN 68) GST 10761S. 5(2)-(3)-TH 
(Hindi and English versions) published in Gujarat Govern-

'ment Gazette dated the 1st September, 1976 making certain 
amendment in Schedule I to the GUjarat Sales Tax Act, 1~9, 
under sub-section (3) of section 5 of the said Act read with 
clause (c) (iii) of the Proclamation dated the 12th March, 1976 
issued by the President in relation to the State of GUjarat. 

(4) A copy of Notification No. (GHN 69) GST 1076/(S. 23-(4)-'l'H 
(Hindi and English versions) published in Gujarat Government 
Gazette dated the 1st September, 1976 making certain amet:ld-
ment in Part A of Schedule II to the GUjarat Sales Tax Act, 
1969, undel' sub-section (2) of section 23 of the said Act' read 
with clause (c) (iii) of the Proclamation dated the 12th March, 
1976 issued by the President in relation to the State of Gujarat. 

[pT.O. 
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(5) (i) A copy each of 20 fresh Supplementary Agreements 
(Hindi and English versions) entered into by the Reserve Bank 
of India with the State Governments from 19th May, 1976 to 
24th August, 1976 in terms of section 21A(I) of the ReservJ 
Bank of India Act, 1934, under sub-section (2) of section 21A 
of the said Act. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the, above Agreements. 1 

(6) A copy each of the followmg Notifications (Hmdi and English' 
versions) under section 296 of the Income-tax Act, 1961:-

(i) S.O. 3099 to 3107 published in Gazette of India dated the 21st 
August, 1976. 

(il) S.O. 3115 to 3117 published in Gazette of India dated the 28th 
August, 1976. 

(iii) S.O. 3269 and 3270 published in Gazette of India dated the 
11th September, 1976. 

(7) A copy each of the following Notification (Hindi and English 
versions) under sub-section (3) of section 48 of the UrbaD 
Land (Ceiling and Regulation) Act, 1976:-

(i) The Urban Land (Ceiling and Regulation) Fifth Amendmen1 
Rules, 1976, published in Notification No. G.S·R. 1261 in 
Gazette of jIndia, dated the 28th August, 1976 together with 
an explanatory memorandum. 

(il) The Urban Land (Ceiling and Regulation) Sixth Amend· 
ment Rules, 1976, published in Notification No. G.S.R. 1262 
in Gazette of India, dated the 28th August, 1976 together 
with an explanatory memorandum. :f) 

(iii) The Urban Land (Ceiling and Regulation) Seventh Amenc.. , I 
ment Rules, 1976, published in Notification No. G.S·R. 803(E) 
in Gezette of India, dated the 15th September, 1976 together 
with an explanatory memorandwn. 

(8) A copy of the House-hold Electrical Appliances (Quality 
control) Amendment Order, 1976 (Hindi and English versions) 
published in Notification No. S.O. 690(E) in Gazette of India 
dated the 21st October, 1976, under sub-section (6) of section 
3 of the Essential Commodities Act, 1955. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadrp 
Strength) Twenty-second Amendment Regulations, 1976, 
published tn Notification No. G.S.R. 848(E) in Gazette 01 
fIndia, dated the 15th October, 1976. 

(ti) The Indian Administrative Service (Pay) Twentieth Amend-
ment Rules, 1976, published in Notification No. G.S.R. 849(E) 
in Gazette of India, dated the 15th October, 1976. . .. 

(10) (i) A copy of the Gujarat Surviving Alienaiions Abolition 
.(Compensation Bonds) (Amendment) Rules, 1976, published 
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in Notification No. GHM-76\207-M\GSA\1076-Y in Gujara' 
Go~rnment Gazette, dated the 23rd July, 1976, under su\). 
sectl?~ (2) of section 28 of the Gujarat Surviving Alienations 
Abolition Act, 1963 read with clause (c) (iii) of the Procla-
mation, dated the 12th March, 1976 issued by the President in 
relation to the State of Gujarat together with an explanatory 
note. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi. version of the above Notification. 

(11) A copy each. of the following 'papers (Hindi and English 
versions) under sub-section (1) of section 619A of the com-
panies Act, 1956:-

(i) Review by the Government on the working of the Lubrizo) 
India Limited, Bombay, for the year 1975-7'i3. 

(ii) Annual Report of the Lubrizol India Limited, Bombay. for the 
year 1975-76 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(12) A copy each of the following papers (Hindi and English ver-
sions):-

(a) (i) RePOrt (1975) 0 the Tariff COtl'Mlission on the Price Struc-
,ture of Industrial Alcohol. 

(ii) GoV'ernment Resolution No. 1.,.12027 (9) 175-CH.II dated the 
28th September, 1976 notifying Government's decisions on 
the above Report. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above documents. 

(13) (i) A COIPyof the Annual Financial Statement for 1976-77 and 
Supplementary Financial Statement for 1975-76 of the Tamil 
Nadu Electricity Board, under sub-section (3) of section 61 of 
the Electricity (Supply) Act, 1948 read with clause (c) (iv) of 
the Proclamation dated the 31st January, 1976 issued by the 
President in relation to the State of Tamil Nadu. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi version of the above document. 

(14) (i) A copy of the Audit Report on the Annual Accounts of the 
Tamil Nadu Electricity Board for the year 1972-73, under sub-
section (5) of section 69 of the Electricity (Supply) Act, 1948 
read with clause (c) (iv) of the Proclamation dated the 31st 
January, 1976 issued by the President in relation to the State 
of Tamil Nadu. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi version of the above document. 

(15) (i) A copy of the Annual Financial Statement of the Gujarat 
Electricity Board, Baroda, for the year 1976-77, under sub-
section (3) of ~ction 61 of the Electricity (Supply) Act, 1948 
read with clause (e) (iii) of the Proclamation dated the 12th 
March, 1976 issued by the President in relation to the State of 
Gujarat. 

[p.T.O. 
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(ti) A statement (Hindi ~nd. Engl~sh versions) explaining reasons 
for not laying the Hmdl verSIOn of the above document. 

(16) A copy of the Annual Report (Part I) (Hindi al'l:d English "e:-
sions) of the Registrar of Newspapers for India on Press m ~ ~ 
India, 1975. 

(17) (a) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of section 619A of the Companies 
A~l~ • 1 

(i) Review by the Gov'ernm~nt on the working of the Film Fin-' . 
ance Corporation Limited, Bombay, for the year 1974-75. 

(U) Annual Report of the Film Finance Corporation Limited, 
Bombay, for the year 1974-75 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above documents. 

(18) (a) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 10 of the 
Tamil Nadu Cinemas (Regulati·.:m) Act, 1955 read with clause 
(c) (iv) of the Proclamation dated the 31st January, 1976 issued 
by the President in relation to the State of Tamil Nadu:-

(i) G.O. Ms 2868 published in Tamil Nadu Government Gazette 
dated the a2nd January, 1975 making certain amendments to 
the Tamil Nadu Cinemas (Regulation) Rules, 1957. 

(ii) G.O. Ms 773 published in Tamil Nadu Government Gazette 
dated the 28th May, 1975 making certain amendments to the 
Tamil Nadu Cinemas (Regulation) Rules, 1957. ~ 

(iii) G.O. Ms 2280 published in Tamil Nadu Government Gazette 
dated the 7th January, 1976 making certain amendment to 
the Tamil Nadu Cinemas (Regulation) Rules, 1957. 

(iv) G.O. Ms 191 published in Tamil Nadu Government Gazette 
dated the 18th February, 1976 making certain amendment to 
the Tamil Nadu Cinemas (Regulation) Rules, 1957. 

(v) G.O. Ms 416 published in Tamil Nadu Government Gazette 
d~ted the ~4th March, 1976 making certain amendment to 
the Tamil Nadu Cinemas (Regulation) Rules, 1957 

(b) Two statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications. 

(19) (i) A copy of the Bombay Cinema (Gujarat Amendment) 
Rules, 1976 (Hindi and English versions) published in Notifi-
cation No. GHIGI131IBCR-327512383-A in Gujarat Government 
Gazette dated the 6th May, 1976, under sub-section (5) of ~ec­
tion 9 of the Bombay Cinemas (Regulation) Act, 1953 read 
with clause (c) (iii) of the Proclamation dated. the 12th March, 
1976 issued by the Presideni in relation to the State of Gujarat. ,) 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 
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z. Reports of Public Accounts Committee 

8hri H. N. Mukerjee presented the following Reports of the Public Accounts Committee:-

(1) Two Hundred and thirty-fourth Report on Action 'faken by Government on the recommendations contained in their Two Hun~red and twenty-second Report on 'Regularisation of Contmgency Fund Advances' relating to the Ministry of Finance (Department of Ecc:momic Affairs). 
(2) Two Hundred and thirty-fifth Re~ort on Action Taken by Government on the recommendatIons contained in their Two Hundred and seventeenth'Report on Accounting and Procedu-ral Matters relating to the Ministry of Finance (Department of Economic Affairs) and Ministry of Finance (Defence). 

3. Report of Committee on the Welfare of S<-.heduled Castes and Scheduled Tribes 
Shri Nihar Laskar presented the Fifty-seventh Report (Hindi and English versions) of the Committee on the Welfare of Scheduled Castes and Scheduled Tribes on the Ministry of Work,; and Housing-Housing faocilities for Scheduled Castes and Scheduled Tribes proVided by the Delhi Development Authority in the Union Territory of Delhi. 

4. Motion Regarding Sixty-fifth Report of Business Advisory Conunittee 
Shri K. Raghu Ramaiah m·;)ved the followinll motion:-

"That this House do agree with the Sixty-fifth Report of the Busi-ness Advisory Committee presented to the House on the 30th October, 1976." 
The motion was adopted 

5. Government Bill-Under consideration 
The Constitution (Forty-fourth Amendment) Bill, 1976 

Clause-by-clause consideration of the Bill continued. 
Consideration of Clauses 43 to 59, Clause 1, the Enacting Formula and the Long Title was concluded. 
The House decided that (i) Clauses of the Bill might be put to the vote of the House together in accordance with Rule 155, except incases where Members wanted any particular Clause or Clauses ~ be put ~o vote separately, and (ii) amendments to individual Clauses nught be dISposed of as usual before the Clauses were put to vote ~ 
On the motion for adoption of Clauses 13, 14. 15 and 16, the House divided, Ayes 361; Noes Nil. Clauses 13, 14, 15 and 16 were 3~p~d by a majority of the total membership of the House and by: a maJonty of not less than twcrthirds of the Members present and voting. 
On amendment No. ,462 "to Clause 17 moved by Shri S. M. Ban~rjee, th House divided, Ayes 27; Noes 339. The amendment .was accordmgly e f ed. An amendment to Clause 17 moved by Shn H. R. Gokhale nega l~opted. On the motion for adoption of Clause 17, as amendt, ~ wHas a divided Avp!>. 342; Noes 25. Clause 17, as amended, was a op ouse , ,,- [p.T.O. 
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by a majority of the total membership of the House and by a majority 
of not less than two-thirds of the Members present and voting. 

On the motion for adoption of Clauses 18, 19, 20, 21 as amended, 22, 
23, 24 25, 26, 27, 28, 29 as amended, 30 as amended, 31, 32, 33, 34 as amend-
ed, 35', 36, 37, 38, 39, 40, 41, and 42 as amended, the House divi?ed, Ayes 
366; Noes 1. Clauses 18, 19, 20, 21 as amended, 22, 23, 24, 25, 26, 27, 28, 
29 as amended 30 as amended, 31, 32 33, 34 as amended, 35, 36, 37, 38, 
39 40 41 and' 42 as amended, were ~dopted by a majority of the total 
m~mbership of the House and by a maiol'ity of not less than two-thirds 
of the Members present and voting. 

On amendment No. 475 to Clause 43 mOVled by Shri Indrajit Gupta, 
the House divided, Ayes 28; Noes 339. The amendment was accordingly 
negatived. On the motion for adoption of Clause 43 the House divided, 
Ayes 338; Noes 25. Clause 43 was a;d~p~ by a majority of the t?tal 
membership of the House and by a maJonty of not less than two-thuds 
of the Members present and voting. 

On amendment No. 478 to Clause 44 moved by Shri Indrajit Gupta, 
the House divided, Ayes 27; Noes 336. The amendment was accordingly 
negatived. On the motion for adoption of Clause 44, the House divided, 
Ayes 343; Noes 24. Clause 44 was adopted by a majority of the total 
membership of the House and by a majority of not less than two-thirds 
of the Members present and voting. 

On the motion for adoption of Clause 45, the House divided, Ayes 363; 
Noes 1. Clause 45 was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of the Mem-
bers present and voting. 

On the motion for adoption of Clause 46, the House divided, Ayes 362; 
Noes 3. Clause 46 was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of the Mem-
bers present and voting. 

On the motion for adoption of Clauses 47, 48, 49, SO, 51 as amended 
and 52 as amended, the House divided. Ayes 364; Noes 1. Clauses 47, 48, 
49, 50, 5-1 as amended and 52 as amended were adopted by a majority of 
the total membership of the House and by a majority of not less than 
two-thirds of the Members present and voting. 

On amen~I?-ent No. 579. to Cla~e 53 moved by Shri Indrajit Gupta, 
the H.ouse diVIded, Ayes 26; Noes 30>1. The amendment was accordingly 
negatIved. An amendment to Clause 53 moved by Shri C. M. Stephen 
was adopted. On the motion for adoption of Clause 53 as amended, the 
House di~~ed, Ayes 338; Noes 2:>. Clause 53, as amended was adopted 
by a maJonty of the total membership of the House and by a majority 
of not less than two-thirds of the Members present and voting. 

On the motion for adoption of Clause 54 as amended, the House 
divided. Ayes 363; Noes 1. Clause 54 as amended. was adopted by a 
majority of the total membership of the House and by a majority of not 
less than two-third, of the Members present and voting . 

. <?n the motion for adopti·.)n of Clause S5, as amended, the House 
dl~de.d. Ayes 359; Noes 3. C1B:use 55, as amended, was adopted by a 
maJonty of the ~tal membershIp of the House and by a majority of not 
less than two-thirds of the Members present and votin~. 

On the motion for adoption of Clause 56, the House divided, Ayes 361; 
Noes 1. Clause 56 was adopted by a majority of the total membership 
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of the House and by a majority of not less than t.wo~irds of the Mem-
bers present and voting. 

On the motion for adoption of Clause 57, the House divided. Ayes 361; 
Noes 3. Clause 57 was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of the Mem-
bers present and voting. 

On the motion for a.doption of Clause :58, the House divided. Ayes 365; 
Noes Nil. Clause 58 was adopted by a majority of the total membership 
of the House and by a majority of not less than two-<thirds of the Mem-
bers present and voting. 

On the motion' for adoption of Clause 59, the House divided. AYf!!6 340; 
Noes 26. Clause 59 w~s adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of the Mem-
bers present and voting. 

On the motion for adoption of Clause 1 as amended, the House divid-
ed, Ayes 357; Noes 1. Clause 1 as amended, was adopted bv a majority 
of the total membership of the House and by a majority of not less than 
two-thirds of the Members present and voting. 

The Enacting Forn~ula and the Long Title were also adopted. 
The discussion on the Bm was not concluded. 

7.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd November, 

1976);. 
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LOKSABHA 

BULLETIN-PART I 
[Broer Record of Proceedings] 

Tuesday. November 2. 19761Kartika 11, 1898 (Saka) 

No. 610 
11.01 A.M. 
1. Pavers Laid oo~he Table 

The following papers were laid on the Table:-

( 1) A statement (Hindi and English versions) showing reasons for 
delay in laying. the Annual Accounts'" of the Cochin Port Trust 
for the year 1972-7:' and the Audit Report tbereon. 

(2) (i) A copy of the Tamil Nadu Urban Land (Ceilirtg and Regula-
tion) Rules, 1976, published in Notification No. S.R.O. AI283(a)1 
76 (G.O. M~ 1M]) in Tamil Nadu Government Gazette dated 
the 7th August, 1976 under sub-section (3) of section 45 of the 
Tamil Nadu Urban Land (Ceiling and Regulation) Act, 1976 
read with clause (c)( iv) of 1 he Proclamation dated the 31st 
January, 1976 issued by the President in relation to the State 
of Tamil Nadu. 

(ii) A statement (Hindi and English versions) explaining reasons for 
not laying the Hindi version of the above Notification. 

(3) (A) A copy each of tbe following Notifications under sulrseclil.Jn 
(2) of section 123 of the Tamil Nadu Town and Country Plan-
ning Act, 1971 read with clause (c)(iv) of the Proclamation 
dated the 31st January, 1976 issued by the President in relation 
to the State of Tamil Nadu:-

(i) G.O. Ms 652 published in Tamil Nadu Government Gaz.ette 
dated the 7th May, 1975 containing-

(a) The Preparation. and Sanction of Detailed Development 
Plan Rules; • 

. (b) The Master Plan (Preparation, J',Iftication and SanCtion) 
Rules; 

(c) Application fer Planning Permission Rules; 

*The Annual Accounts of the Cochin Port Trust were laid on the 31st 
August, 1976. 

[P.T.O. 
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(d) The Planning Authorities (Association of Persons) Rules; 
and 

(e) The Disqualifications for being members of the .Tamil Nad~ 
Town and Country Planning Board or Plannmg AUthQF1-
ties Rules. ~ . 

(ii) G.O. Ms 1871 published in Tamil Nadu Government GazeW\ 
dated the 17th December, 1975. 1·· < 

V 
(iii) G.O. Ms 932 published in Tamil Nadu Government Gazette 

dated the 23rd June, 1976. 
(iv) G.O. Ms 980 published in Tamil Nadu Government Gazette 

dated the 16th June, 1976. 
(v) The Planning Authority (Preparation and Submission of 

Annual Report) Rules, published in Notification No. G.O. 
Ms 1232 in Tamil Nadu Government Gazette dated the 
21st July, 1976. 

(B) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi versions of the above Notifications. 

(4) (a) A copy each of the following Notifications Under sub-section 
(4) of section 119 of the Tamil Nadu Co-operative Societies Act. 
1961 read with clause (c)(iv) of the Proclamation dated the 
31st January, 1976 issued by the President in relation to the 
State of Tamil Nadu:-

(i) G.O. Ms 420 published in Tam.il Nadu Government Gazet.). 
dated the 7th July, 1976 making certain amendments to 1 
Tamil Nadu Co-operative Societies Rules, 1963. 

(ii) G.O. Ms 422 published in Tamil Nadu Government Gazette 
dated the 7th July, ] 976 making certain amendment to the 
Tamil Nadu Co-operative Societies Rules, 1963. 

(iii) G.O. Ms 426 published in Tamil Nadu Government Gazette 
dated the 7th July, 1976 making certain amendment to the 
Tamil Nadu Co-opl~rati\'e Societies Rules, 1963. 

(iv) G.O. Ms 427 published in Tamil Nadu Government Oazette 
dated the 7th July, 1976 making certain amendment to the 
Tamil Nadu Co-operative Societies Rules, 1963. 

(v) G.O. Ms 485 published in Tamil Nadu Government Gazette 
dated the 28th July, 1976 making certain amendment to the 
Tamil Nadu Co-operative Societies Rules, 1963. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications. 

(c) A statement (Hindi and English versions) explaining reasons for 
not laying Hindi versions of the a~ve Notifications. ) 
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(5) A copy of ~he Certified Ac~unts (Hindi and English versions) 
of ~e N atlonal Co-operattve Development Corporation, New 
DelhI, for the year 1974-75 together with the Audit Report 
thereon, under sub-section (4) of section 17 of the National 
Co-operative Development Corporation Act, 1962. 

(6) (i) A copy of the Tamil Nadu Court Fees Refund (by Order of 
Court) Rules, 1976 (Hindi and English versions) published 
in Notification No. G.O. Ms. 1328 in Tamil Nadu Govern-
ment Gazette dated the 30th June, 1976. under section 78 
of the Tamil Nadu Court Fees and Suits Valuation Act, 1955 
read with clause (c)(iv) of the Proclamation dated the 31st 
January, 1976 issued by the President in relation to the State 
of Tamil N adu. 

(ii) A statement (Hindi and English versions) showing reasons _ for 
delay in laying the above Notification. 

(7) (a) A copy each of the following Notifications (Hindi and English 
versions) under section 14A of the Aircraft Act, 1934:-

(i) The Aircraft (Second Amendment) Rules, 1976, published 
in Notification No. G. S. R. 973 in Gazette of India dated 
the 3rd July. 1976, together with an explanatory note. 

(ii) The Aircraft (Third Amendment) Rules, 1976, published 
in Notification No. G. S. R. 1201 in Gazette of India 
dated the 14th August, 1976 together with an explanatory 
note. 

(iii) The Aircraft (Fourth Amendment) Rules, 1976. published 
in Notification No. G.S.R. 1202 in Gazette of India dated 
the 14th August, 1976 together with an explanatory note. 

(b) Three statements (Hindi and English versions) showing rca-
sons for delay in laying the above Notifications, 

(8) A copy of the Prevention of Food Adulteration (Fourth Amend-
ment) Rules, 1976 (Hindi and English versions) published in 
Notification No. G.S.R 1417 in Gazette of India dated the 
'2nd October, 1976, under sub-section (2) of section 23 of the 
Prevention of Food Adulteration Act, 1954. 

(9) A copy of the Report (Hindi and English versions) on the prog-
ress made in the intake of Scheduled Castes and Scheduled 
Tribes· against vacancies reserved for them in recruitment and 
promotion categories on the Railways for half year ending 
30th September, 1975. 

( 10) The following statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings 
given by the Ministers during the various sessions of Lok 
Sabha:-

(i) Statement No. XLII-Tenth Session, \970-Fourth Lok 
Sabba. 
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(ii) Statement No .. XXXVn-Second Session, 1971 
(iii) Statement No. XXI-Fifth Session. 1972 
(iv) Statement No. XX-Ninth Session, 1973 
(v) Statement No. XXVI-Tenth Session, 1974 

(vi) Statement No. X VIII-Twelflh Session, 1974 
(vii) Statement No. XXII-Thirteenth Session. 1975 

(viii) Statement No. VT--Fifteenth Session, 1976 
(ix) Statement No. V-Sixteenth Session, 1976 
(x) Statement No. H--Seventeentb Ses;.ioR, 1976 

I 

! 
I 

! 
I 
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(11) (i) A copy of the Nagaland Tourist Vehicles Rules, 1970 (Naga-

land Amendment Rules, 1976) (Hindi and English versions) 
published in Notification No. lPTIMVj44j70 (Pt) (2) in 
Nagaland Gazette dated the 14th August, 1976, under subr 
section (3) of section 133 of the Motor Vehicles Act, 1939 
read with clause (c) (iii) of the Proclamation dated the 22nd 
March, 1975 issued by the President in relation to the State 
of Nagaland. 

(ii) A statement \.. Hindi and English versions) showing reasuns 
for delay in laying the above Notification. 

(12) (i) A copy of the Annual Report of the Gujarat State Construc-
tion Corporation Limited, Gandhinagar, for the year ended 31st 
July. 1975 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 1956 
read with clause (c) (iii) of the Proclamation dated the 12t'l 
March, 1976 is,uedbv the President in relation to the Stat' 
of Gujarat. - ". -(ii) A statement (Hindi and English versions) explaining reasons for 
not laying the Hindi vers;on of the above Report. 

(13) A copy each of the following Notifications (Hindi and English 
versions), under su b-section (3) of section 17 of the Export 
(Quality Control and In -pection) Act, 1963:-

(i) The Export of Steel Tubes and Tubulars (Quality Control and 
Inspection) Amendment Rules, 1976 published in Notifica-
tion No. S O. 3417 in Gazette of India dated the 25th Sep-
tember, 1976. 

(ii) The Export of Cast Iron Manhole Covers and Frames (Ins-
pection) Amendment Rules. 1976 published in Notification 
No. S.O. 3418 in Gazette of India dated the 25th September, 
1976. 

(iii) The Export of Small Tools and Hand Tools (Quality Control 
and Inspection) Amendment Rules. 1976 published in Noti-
fication No. S.O. 3419 in Gazette of IMiadated the 25th, \ 
September. 1976_ n , 



(iv) The Export of Sewing Machines (Quality Control and Ins-
pection) Amendment Rt:lcs. 1970 published in Notification 
No. 5.0. 3420 in Gazette of India dated the 25th Septem-
ber, 1976. 

(v) The Export of Cast Iron Soil Pipes and Fittings (Inspection) 
Amendment Rules. 1976 published in Notification No. S.O. 
342 t in Gazette of India dated the 25th September. ] 976. 

(vi) The Export of Electric Fano. (Quality Control and Inspec-
tion) Amendment Rules. 1976 pub]ished in Notification No. 
SO. 3422 in Gaze:te of India dated the 25th September. 
1976. 

(vii) The Export of Transmission Line Towers (Quality Control 
and Inspection) Amendment Rules. 1976 published in Noti-
fication No. 5.0. 3423 in Gazette of India dated the 25th 
September, 1976. 

(viii) The Export of Power Driven Pumps (Quality Contro] and 
Inspection) Amendment Rules. 1976 published in Notifica-
tion No. 5.0. 3424 in Gazette of India dated tbe 25th Sep-
tember, 1976. 

(ix) Th,~ Export of Electric Cables and Conductors (Inspection) 
Amendment RlIle~. 1976 published in Notification No. S.O. 
3425 in Gazette of India dat-ed the 25th September. ] 976. 

(x) The Export of Diesel Engines (Quality Control and Inspec-
tion) Amendment Rules. 1976 published in Notification No. 
3426 in Gazette of India dated the 25th September. 1976. 

(xi) The Export of Bicycles (Quality Control and Inspection) 
Amendment Rules, 1976 published in Notification No. S.O. 
3427 in Gazette of India dated the 25th September, J 976. 

(xii) The Export of CoiT Products (Inspection) Amendment 
Rules. 1976 published in Notification No. S.O. 3428 in 
Gazette of India dated the 25th September. 1916. 

(x iii) The Export of Coir Yarn (Inspection) Amendment Rules, 
1976 published in Notification No. S.O. 3429 in Gazette of 
India dated the 25th September, 1976. 

(xiv) The Export of Coir Mattings (Inspection) Amendment Rules. 
1976 published in Notification No. S.O. 3430 in Gazette of 
India dated the 25th September. 1976. 

(xv) The Export of Non-baled Coir Yim (lnspectiorl) Amend-
ment Rules, 1976 published in Notification No. S.O. 3431 
in Gazette of India dated the 25th September, 1976. 

(14) A copy ~ch of the following statements (Hindi and English 
ve>rsions):-

(i) Statement showing the packing of controlled cloth durina the 
period April 1975 to September. 1975. 
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(ii) Statement showing the distribution of Controlled Cloth 
during the period April 1975 to September, 1975. 

(iii) Statement showing variety-wise allotment of Controlled Cloth 
to various States and to Retail shops out of April, 1975 
packing (allotted in May, 1975). 

(iv) Statement showing variety-wise allotment of Controlled Cloth 
to various States and to Retail shops out of May, 1975 
packing (allotted in June, 1975). 

(v) Statement showing variety-wise allotment of Controlled Cloth 
to various States and to Retail shops out of June, 1975 
packing (allotted in July, 1975). 

(vi) Statement showing variety-wise allotment of Controlled Cloth 
to various States and to Retail shops out of July, 1975 pack-
ing (allotted in August, 1975). 

(vii) Statement showing variety-wise allotment of Controlled Cloth 
to various States and Retail shops out of August, 1975 pack-
ing (allotted in September, 1975). 

(viii) Statement showing variety-wise allotment of Controlled Cloth 
to various States and to Retail shops out of September, 1975 
packing (allotted in October, 1975). 

(15) A copy of the Hindi version of Notification No. G.O. Ms 1006 
published in Tamil Nadu Government Gazette dated the 1st 
January, 1976 making certain amendments to the Tamil Nadu 
Catering Establishments Rules, 1959 under isub-section (4) 
of section 29 of the Tamil Nadu Catering Establishments Act, 
1958 read with clau!'e (c)(iv) of the Proclamation dated the 
31st January, 1976 issued by the Pre~ident in relation to the 
State of Tamil Nadu. 

(16) A copy of Notification No. 267176-CE [G.S.R. 862(E)] (Hindi 
and English versions) published in Gazette of India dated the 
1st November, 1976. issued under the Central Excise Rules, 
1944 together with an explanatory memorandum. 

2. Minutes of Committee on Papers Laid on the Table-Laid on the Table 
Minutes of the sittings of the Committee on Papers laid on the Table 

held on 18th February, 21st April, 27th April, 10th May, 11th May, 9th 
June, 24th June, 20th July, 21st July, 19th August, 29th September and 
18th October, 1976, were laid on the Table. 
3. Report of Committee on Papers Laid on the Table 

Shri Nathuram Mirdha presented the Fourth Report of the Commi\tee 
on Papers laid on the Table. 
4. Reports 01 Public Accounts Committee 

. Shri H. N. Mukerjee presented the following Reports of the Public 
Accounts Committee:-

(1) Two Hundred and thirty-third Report on Action Taken by Gov-
ernment on the recommendations contained in their Hundred 



and ninety-third Report on 'Gift Tax' relating to the Depart-
ment of Revenue and Banking. 

(2) Two Hundred and thirty-sixth Report on Action Taken by Gov-
ernment on the recommendations contained in their Hundred 
and seventy-fourth Report on 'Cash Assistance' relating to the 
Ministry of Commerce. 

(3) Two Hundred and thirty-seventh Report on Action Taken by 
Government on the recommendations contained in their 
Hundred and ninety-fourth Report on 'Import of Textile 
Machinery' relating to the Ministry of Commerct. 

5. Report of Committee on the Welfare of Scheduled Castes and Scbedu'ed 
Tribes 
Shri Nihar Laskar presented the Fifty-eighth Report (Hindi and English 

versions) of the Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes on the Minist'l)' of Shipping and Transport-Resr.fVjllion for. 
and employment of, Scheduled Castes and Scheduled l'r!~ in the services 
of Delhi Transport Corporation. .,", 

6, Government BiU-;-Passed ' 
The Constitution (Forty-fourth Amendment) Bill, 1976 

The mution thai the Bil1. as amended, he passed was moved by Shri 
H. R. Gokhale. 

The following Members took part in the debate:-
(1) Pandit D. N. Tiwary 
(2) Shrimati Subhadra Joshi 
(3) Shri Syed Ahmed A}.!;a 
(4) Shri Chandrika Prasad 
(5) Shri Bhaoosahaib Dhamankar 
(6) Shri Narsing Narain Pandey 
(7) Shri M. Kalyanasundaram 
(8) Shri Chintamani Panigrahi 
(9) Shri Sukhdeo Prasad Venna 

(10) Shri M. V. Krishnappa 
( J I) Shri Ram Hedaoo 
(12) Shri Chandra ~llai1ani 
(13) Sbri L. D. Kotoki 
(14) Shri Ram Shekhar Prasad Singh 
(15) Shri Muki Raj Saini 
(16) Shri Biswanarayan Shastn 
(17) Shri Amarnath Vidyalankar 
(18) Shri Nageshwar Dwivedi 
(19) Shri Tuisiram Dashrath Kamble 

[P.T.O. 



(20) Shri Ram Bhagat Paswan 
(21) Shri B. K. Daschowdhury 
(22) Shri P. Venkatasubbaiah 
(23) Shri K. Lakkappa 
(24) Shri Ram Chandra Vikal 
(25) Shri P. Narasimha Reddy 
(26) Shr; Bhogendra Jha 
(27) Shrimati Marjorie Godfrey 
(28) Shri N.K. Sanl!hi 
(29) Shri Rajaram Dadasaheb Nimbalkar 
(30) Shri C. H. Mohamed Koya 
(31) Shri Dharnidhar Basumatari 
(32) Shri C. K. Chandrappan 
(33) Shri Dinesh Chandra Goswaml 
(34) Shri Priya Ranjan Das Munsi 
(35) Shri Hari Kishore Singh 
(36) Shri P. G. Mavalankar 
(31) Swami Brahmanand 
(3j) Shri C!. M. Stephen 
(39) sa.ia Vayalar Ravi 
(40) ~i S. A. Kader 
(41) Shri R. V. Swaminathan 
(42) Shri Shibban La] Saksena 
(43) Shri M. C. Daga 
(44) Shri R. R. Shanna 
(45) Shri Balakrishna Venkanna Naik 
(46) Shr; Shankar Dayal Singh 
(47) Shri Ramavatar Shastri 
(48) Shri Shanker Rao Savant 
(49. Dr. Kailas 
(50) Shf'i Rana Bahadur Singh 
( 5 t) Maulana Ishaque Sambhali 
(52) Shri S. A. Shamim 
(53) Shri Paripoornanand PainuIi 
(54) Shri H. R. Gokhale 

On the motion the House divided. Ayes 366: Noes 4. The motion WM 
adopted by a majority of the total membership of the House and by a majo-
rity of not les~ than two-third of the Members present and voting. The 
Bil1. as amended was passed by the reauisite majority in accrdallce with the 
provisions of' article 368 of the Constitution. 
6.04 P.M. 
(Lok Sabha adjourned till 11 A .M. on Wednesday, the 3rd November, 

1976). 

S. L. SHAKDHER. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 3, 19761Kartika 12, 1898 (Saka) 

No. 611 
11.01 A.M. 
1. Papers Laid on the Table 

The following papers w~re laid on the Table:-
(1) (a) A copy each of the following Notifications under sub-section 

(4) of section 119 of the Tamil Nadu Co-operative Societies 
Act, 1961 read with clause (c) (iv) of the Proclamation dated 
the 31st January, 1976 issued by the President in relation to 
the State of Tamil Nadu:-

(i) G.O.Ms. 79 published in Tamil Nadu Government Gazette. 
dated the 9th April, 1975 making certain amendments to the 
Tamil Nadu Co-operative Societies Rules, 1963. 

(ii) G.O.Ms. 648 published in Tamil Nadu Government 
Gazette, dated the 13th October, 1976 making certain 
amendments to the Tamil Nadu Co-operative Societies 
Rules, 1963. 

(b) A statement (Hindi and English versions) explaining reasons 
for not laying Hindi versions of the above Notifications. 

(c) A statement (Hindi and English versions) showing reasons 
for delay in laying the Notification mentioned at 1 (i) above. 

(2) (a) A copy each of the following Notifications under sub-section 
(4) of section 29 of the Tamil Nadu Agricultural Produce 
Markets Act, 1959 read with clause (c)(iv) of the Procla-
mation dated the 31 st January. ] 976 issued by the President 
in relation to the State of Tamil Nadu:- . 

(i) Memo No. 115882IAM. n:75-6 published in Tamil Nadu 
Government Gazette, dated the 28th April, 1976 making 
certain amendments to the Tamil Nadu Agricultural Pro-
duce Markets Rules, 1962. 

(ii) G. O. Ms. 760 published in Tamil Nadu Government 
Gazette, dated the 19th May, t 976. 

[P.T.O. 
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(iii) Memo No. 96996(A) lAM. 1175-2 published in Tamil 
Nadu Government Gazette, dated the 26th May, 1976. 

(iv) Memo No. 689691AM.Ii75-6 published in Tamil Nadu Gov~.,., 
ernment Gazette, dated the 14th July, 1976. ~~ 

(v) G.O. Ms. 1595-A published inTamil Nadu Government Gazette 
dated the 1st September, 1976. 

(vi) G.O.Ms. 1669 published in Tamil Nadu Governme'-
Gazette, dated the 8th September, 1976 making certaih '\ 
amendment to the Tamil Nadu Agricultural Produce 
Markets Rules, 1962. 

(vii) G.O.Ms. 1732 published in Tamil Nadu Government 
Gazette, dated the 22nd September, 1976 making certain 
amendments to the Tamil Nadu Agricultural Produce 
Market Rules, 1962. 

(viii) G.O.Ms. 1780 published in Tamil Nadu Government 
Gazette, dated the 29th September, 1976. 

(b) A statement (Hindi and English versions)-
(i) explaining reasons for not laying the Hindi versions of the 

above Notifications; and 
(ii) showing reasons for delay in laying the Notifications men-

tioned at (i) to (iv) of item (2) above. 
(3) (a) A copy of the Certified Accounts (Hindi and English ver-

sions) of the Coir Board, Emakulam for the year 1974-75 and 
the Audit Report thereon, under sub-section (4) of section 17 
of the Coir Industry Act, 1953. ;~, 

(b) A statement showing reasons for delay in laying the aboy,,") 
document. 

(4) A copy of the Insurance (Second Amendment) Rules, 1976 (Hindi 
and English versions) published in Notification No. G.S.R. 1373 
in Gazette of India dated the 25th September, 1976 under sub-
section (2) of section 43 of the Life Insurance Corporation Act, 
1956. ' •• 

(5) A copy of the Annual Report (Hindi and English versions) ot 
the Indian Institute of Technology, Madras for the year 
1975-76. 

(6) (i) A copy of the Annual Report of the Indian Institute of Tech-
nology, Delhi, for the year 1975-76. 

(ii) A statement (Hindi and English versions) explaining reasons for 
not laying simultaneously the Hindi version of the above Report. 

(7) A copy of the Annual Report (Hindi version) of the Indian 
Institute of Technology, Kharagpur, for the year 1975-76. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the National Tnstitute of Foundry and Forge Technology. i, 
Ranchi, for the year 1975-76. . 
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(9) A copy of the Annual Report (Hindi and English versions) 01 
the Salar lung Museum Board, Hyderabad. for the year 
1975-76. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the Indian Museum, Calcutta, for the year 1975-76. 

(11) (i) A copy of the Certified Accounts of the Indian Institute (\f 
Technology, Delhi, for the year 1974-75 along with the Audit 
Report thereon, under sub-section (4) of section 23 of the Insti-
tutes of Technology Act, 1961. 

(ii) A statement (Hindi and English versions) explaining reasons (or 
not laying simultaneously the Hindi version of the above docu-
ment. 

(12) A copy of the Report (Hindi and English versions) of the Execu-
tive Committee of the Trustees of the Victoria Memorial Hall, 
Calcutta, for the year 1975-76. 

2. Calling Attention. 
Shri S. M. Banerjee called the attention of the Minister of Finance ttl the 

withdrawal of fifth instalment of Dearness Allowance resulting in growing 
discontentment amongst the Central Government and Public Undertakings 
employees throughout the country. 

The Minister of Finance made a statement in regard thereto. 

3. RepoJlts of Public Accounts Committee 
Shri Priya Ranjan Das Munsi presented the following RCport5 ()f the 

Public Accounts Committee:-
(1) Two hundred and thirty-first Report on Paragraph 11 of the 

Report of the Comptroller and Auditor General of India for the 
year 1972-73, Union Government (Defence Service!!) relatin~ to 
Procurement of Oil. 

(2) Two hundred and thirty-eighth Report on Action Taken by Gov-
ernment on the recommendation contained in their Two Hundred 
and eleventh Report on 'Estate Duty' relating to the Depart-
ment of Revenue and Banking. 

4. Report of Committee OR the Welfare of Scheduled Castes and ScWuIed 
Tribes 
Shri Nihar Laska'f presented the Fifty-ninth Report (Hindi and Eng1io;h 

versions) of the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes on the Ministry of Home Affairs-Reservations for, and employment 
of, Scheduled Ca'ltes and Scheduled Tribes in Irwin Hospital and Department 
of Family Planning and Health. Services, Delhi Administration. 

S. Report of Committee on Subordinate LegisiatiOA 
Shri Annasaheb Gotkhinde presented the Twentieth Report of the Com-

mittee on Subordinate Legislation. 
[P.T.O. 
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6. Govenunent BDl--lntroduced 
The House of the Peope (Extension of Duration) Amendment Bill, 1976 

The motion for leave to introduce the Bill moved by Shri H. R. Gokhale 
was opposed. The motion was adopted and the Bill was introduced. 

7. Supplementary Demands for Grants (RaiJways)-1976-77 and Demands 
fOr Excess Grants (RajIways)--1974-7S 
The following items of business were taken up together:-

... ( 1) Supplementary Demand for Grant No. 15 in respect of the 
Budget (Railways) for 1976-77 . 

... (2) Demands for Excess Grants Nos. 1, 3, 8 and 15 in respect 
of the Budget (Railways) for 1974-75. 

A cut motion to the ,Supplementary Demand for Grant (Railways) 
for 1976-77 was moved and negatiVed. 

The Supplementary Demand for Grant for the amount shown under 
column 3 of the printed List of Supplementary Demands for Grants-
Budget (Railways) 1976-77 was voted in full. 

All the Demands for Excess Grants for the amounts shown under 
column 3 of the printed List of !Demands for Excess Grants-Budget 
(Railway) for 1974-75 were voted in full. 
8. Government Bill--Introduced 

The Appropriation (Railways) No. 4 Bill, 1976. 
9. Government BiJI-P~ 

The Appropriation (Railways) No.4 BUl, 1976 
The motion for consideration of the Bill was moved by Shri Mohd. 

Shafi Qureshi. 
The motion for consideration was adopted and c1ause-by-c1ause 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Mohd. Shaft 

Qureshi. 
The motion was adopted and the Bill was passed. 

10. Government Bill-Introduced 
The Appropriation (Railways) No.5 Bill, 1976. 

11. Government Bill-Passed 
The Appropriation (Rtzilways) No.5 Bill, 1976 

The motion for consideration of the Bill was moved by Shri Mohd. 
Shafi Qureshi. 

------
"'Discussed together. 
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The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clause 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and The Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrj Mohd. Shafi 

Qureshi. 

The motion was adopted and the Bill was passed. 
12. Supplementary Demands for Grants (General)-1976-77 

Discussion on the Supplementary Demands for Grants Nos. 2,41,48,61, 
72, 83, 93, 94 and 96 in respect of the Budget (General) for 1976-77 
commenced and was concluded. 

Six cut motions (Nos. 1 to 6) were moved and negatived. 
All the Supplementary Demands for Grants (both Revenue 

Account and Capital Account) for the amounts shown under column 3 
of the printed List of Supplementary Demands for Giants (General) for 
1976-77 were voted in full. 
I 3. Governmen, Bill-Introduced 

The Appropriation (No.7) Bill, 1976. 
14. Government Bill--Passed 

The Appropriation (No.7) Bill, 1976 
The motion for consideration of the Bill was moved by Shrimati Sushila 

Rohatgi. 
The motion for consideration was adopted and clause-by-c1ause 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 
The motion was adopted and the Bill was passed. 

15. Supplementary Demauds for Grants (Gujarat)-1976-77 
Discussion on the Supplementary Demands for Grant .. Nos. 3, 9, 12, 16, 

26,28,30,35,39,49,55, 57, 58, 60, 63; 65, 73, 74 add 76 in respect of 
the Budget for the State of Gujarat for the year 1976-77 commenced. 

The discussion was not concluded. 
6 P.M. 
(Lok SaMa adjourned till 11 A.M. on Thursdily. the 4th November. 1976). 
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S. L. SHAKlDHER, 
Secretary-GeneraJ. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

t Thursday, November 4, 1976JKartika 13, 1898 (Saka) 

No. 612 
11.01 A.M. 
1. Papers Laid on the Table 

The following papers were laid on the Table~-
(1) (a) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (4) of section 63 of the 
Tamil Nadu Chit Funds Act, 1961 read with clause (c )(iv ) 
of the Proclamation dated the 31 st January, 1976 issued by 
the President in relation to the State of Tamil Nadu:-

(i) G.O. Ms 564 published in Tamil Nadu Government Gazette 
dated the 4th December, 1974. 

(ii) G.O. Ms 490 published in Tamil Nadu Government Gazette 
dated the 14th May, 1975. 

(iii) G.O. Ms 734 published in Tamil Nadu Government Gazette 
dated the 13 th June, 1975 making certain amendments to the 
Tamil Nadu Chit Funds Rules, 1964. 

(iv) G.O. Ms 1168 published in Tamil Nadu Government Gazette 
dated the 8th September, 1976 making certain amendment 
to the Tamil Nadu Chit Funds Rules, 1964. 

(b) Two stLltcmcnts (Hindi and English versions) showing reasons 
for delay in laying the Notifications mentioned at (i) to (iii) 
above. 

(2) (a) A copy each of the following Notifications under sub-section 
(5) of section 34 of the Tamil Nadu Buildings (Lease and 
Rent Control) Act, ) 960 read with clause (c) (iv) of the 
Proclamation dated the 31st January, 1976 issued by the 
President in relation to the State of Tamil Nadu:-

(i) G.O. Ms 729 published in Tamil Nadu Government Gazette 
dated the 30th March, 1976 making certain amendments to 
the Tamil Nadu Buildings (Lease and Rent Control) Rules, 
1974. 

(ii) G.O.R. No. 1700 published in Tamil Nadu Government Gazette 
dated the 28th April, 1976 making certain amendment to 
the Tamil Nadu Buildings (Lease and Rent Control) Rules, 
1974. 

[P.T.O. 
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(b) A statement (Hindi and English versions)-
(i) showing reasons for delay in laying the above Notifications; and 
(ii) explaining reasons for not laying the Hindi version of the,. 

above Notifications. ~ 

(3) (a) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Petroleum Corporation Limited, Bombay, for the year 1975.-

(ii) Annual Report of the Hindustan Petroleum Corporation 
Limited, Bombay, for the year 1975 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(b) A statement (Hindi and English versions) explaining reasons for 
not laying simultaneously the Hindi version of the above docu-
ments. 

(4) 

(5) 

(6) 

A copy of the Annual Report (Hindi and English versions) 'of 
the United India Fire and General Insurance Company Limited, 
Madras, for the year 1974 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

A copy of the National Highways (Amendment) Rules, 1976 
(Hindi and English versions) published in Notification No 
S.O. 680(E) in Gazette of India dated the 18th October, 1976, 
under section 10 of the National Highways Act, 1956. J.. 
A copy of the Rubber (Amendment) Rules, 1976 (Hindi and :, 
English versions) published in Notification No. G.S.R. 1497 in ~ (, 
Gazette of India dated the 23rd October, 1976, under sub-,; 
section (3) of section 25 of the Rubber Act. 1947. 

(7) A copy of the Annual Report (Hindi and English versions) on 
the ac,tivities of the Rubber Board for the year 1974-75. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the Coffee Board for the year 1975-76. 

(9) A copy of the Annual Report (Hindi and English versions) on 
the working of the Cardamom Board, Cochin, for the year 
1974-75. 

1.. Minutes of Committee on Absence of Members-Laid on the Table 
Minutes of the sitting of the Committee on Absence of Members from 

the Sittings of the House held on the 3rd November, 1976, were laid on the 
Table. 
3. Report of Committee 011 Absence of Members 

Shri K. Suryanarayana presented the Thirty-first Report of the COJD- ~ .. 
mittee on Absence of Members from the Sittings of the House. 
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4. Report of Public Accounts Committee
Shri N. K. Sanghi presented the Two Hundred and Thirty-ninth Report 

of the Public Accounts Committee on Excesses over Voted Grants and 
Charged Appropriations disclosed in the Appropriation Accounts for the 
years 1971-72 and 1972-73 relating to the Government of the Union 
Territory of Pondicherry.

5. Report and Minutes of Committee on Petitions
Shri Bibhuti Mishra presented the following Report and Minutes of the 

orporatjCommittee on Petitions:—
(i) Thirty-fourth Report; and

(ii) Minutes of the Eighty-third to Eighty-ninth Sittings.
6. Presentation of Petitionreasons 

iove da Shri Ramavatar Shastri presented a petition signed by Shri Suraj Prasad
and others regarding alleged atrocities on Scheduled Castes and other weaker 

:rsions) sections of District Bhojpur in Bihar.
y Limit 
Accou; 

Gene
1. Statement by Minister

The Minister of Parliamentary Affairs made a statement tha* since the 
the Co Constitution (Forty-fourth Amendment) Bill had been passed, the House 

r.ight observe lunch-break on the 4th and 5th November, 1976.

The House agreed.ies, 19 
tion
>er, 19"1- Supplementary Demands for Grants (Gujarat)— 1976-77
16-
Hindi a
. 1497 ________
^er slvas concluded.

•sions)
4-75 .

Discussion on the Supplementary Demands for Grants Nos. 3, 9, 12,
6, 26, 28, 30, 35 39 49, 55, 57; 58, 60; 63; 65; 73; 74 and 76 in respect 
f the Budget for the State of Gujarat for the year 1976-77 continued and

All the Supplementary Demands for Grants (both Revenue Account and 
'apital Account) for the amounts shown under column 3 of the printed 
ist of Supplementary Demands for Grants (Gujarat) for 1976-77 were 

rsions) loted in full.

. ). Government Bill— Introduced•sions) <
the yq The Gujarat Appropriation (No. 2) Bill, 1976.

0. Government Bill— Passed
1 Tublc

The Gujarat Appropriation (No. 2) Bill, 1976

aid on i mo^ on f°r consideration of the Bill was moved by Shrimati Sushila 
'ohatgi.

The motion for consideration was adopted and clause-by-clause 
pnsideration of the Bill was taken up. 

the Coi
Clauses 2 and 3 and the Schedule were adopted.



Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shrimati Sushila 
Rohatgi.

The motion was adopted and the Bill was passed.

11. Government Bill— Introduced
The Pondicherry Appropriation (No. 4) Bill, 1976.

12. Government Bills— Passed
(i) The Pondicheriy Appropriation {No. 4) Bill, 1976.

The motion for consideration of the Bill was moved by Shrimati Sushila
Rohatgi.

Shri Aravinda Bala Pajanor took part in the debate.

Shrimati Sushila Rohatgi replied to the debate.
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shrimati Sushila 
Rohatgi.

The motion was adopted and the Bill was passed.

(ii) The Electricity (Supply) Amendment Bill, 1976.
The motion for consideration of the Bill was moved by Shri K. C. Pant.

The followng Members took part in the debate:—
(1) Dr. Saradish Roy
(2) Dr. K. L. Rao 

(Lok Sahha adjourned ai 1 P. M. and re-assembled at 2 P. M.)

(3) Shri P. K. Deo
(4) Shri P. Narasimha Reddy
(5) Shri Shankar Dayal Singh
(6) Shri Tndrajit Gupta
(7) Shri M. C- Daga
(8) Sardar Swaran Singh Sokhi
(9) Shri Y. S. Mahajan

(10) Shri Jagannath Mishra
(11) Shri Balakrishna Venkanna Naik
(12) Shri S. N. Singh



, (14) Shri Vayalar Ravi a, '
1 (15) Shri Rana Bahadur Singh

(16) Shri Nathu Ram Ahirwar „ t
i (17) Shri Bibhuti Mishra

(18) Shri D. K. Panda
(19) Shri Ram Hedaoo

Shri K. C. P a rt replied to the debate.

The motion for consideration was adopted and clause-by-clause consi­
deration of the Bill was taken up.a

Clauses 2 to 34 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. C. Pant.

,e j The motion was adopted and the Bill was passed.
| 13. Government Bill— Under Consideration »

i The House of the People (Extension of Duration) Amendment Bill, 1976
I The motion for consideration of the Bill was moved by Shri H. R.
j Gokhale,

j  An amendment for circulation of the Bill for the purpose of eliciting
■ opinion thereon was moved by Shri Jharkhande Rai.

1 The following Members took part in the debate:—
nt i (1) Shri Samar Mukherjee

' (2) Shri C. M. Stephen

j The discussion was not concluded.
6 P.M.
(Lok Sabha adjourned till 11 A.M. on Friday, the 5th November, 1976).

S. L. SHAKDHER, 
Secretary-General.

5
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LOK SABHA

BU LLETIN— PART I 

[Brief Record of Proceedings]

Friday, November 5, 1976|Kartika 14, 1898 (Saka)

No 6 )3

A.M.

Papers Laid on the Table 1

The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:—  #

(1) Review by the Government on thie working of the Jessop' and
Company Limited, Calcutta, for the year 1975-76.

(ii) Annual Report of the Jessop and Company Limited, Calcutta, 
for the year 1975-76 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon.

(2) (i) A copy of Notification No. G.O. Ms. 1445 (Hindi and 
English versions) published in Tamil N adu Government Gazette 
dated the 21st January, 1976 making certain amendment to 
Notification No. 11(1 )|R E V |1023174 dated the 21st August, 
1974, under section 17 of the Tamil Nadu General Sabs Tax 
Act, 1959 read with clause (c)(iv) of the Proclamation dated 
the 31st January, 1976 issued by the President in relation to 
the State of Tamil Nadu.

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification.

(3) (i) A copy of Notification No. G.O. Ms. 1109 (Hindi and,English
versions) published in Tamil Nadu Government Gazette datef* 
the 8th October, 1975, under section 30 of the Tamil Nadn 
General Sales Tax Act, 1959 read with clause (c) (iv) of the 
Proclamation dated the 31st January, 1976 issued by the Presi­
dent in relation to  the State of Tamil Nadu.

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification,

[P.T.O.
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(4) (i) A  copy each of the following Notifications (H indi and English
versions) under section 42 of the Tamil N adu General Sales' 
Tax Act, 1959 read with clause (c) (iv) of the ^Proclamation 
dated the 31st January, 1976 issued by the President in relation! 
to  the State of Tam il Nadu:—  ?

(a) G.O. Ms. 1245 published in Tamil Nadu Government Gazette. a
dated the 12th November, 1975. |

(b) G.O. Ms. 1459 published in Tamil Nadu Government Gazett
dated the 24th December, 1975 making certain amendmei; 
to  Notification No. 1783 of 1973 dated the 14th March. 
1973.

(c) G.O. Ms. 208 published in Tamil Nadu Government Gazette
dated the 10th M arch, 1976.

(ii) A  statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications.

(5) (i) A  copy each of the following Notifications (Hindi and English J
versions) under section 53 of the Tamil Nadu General Sales 
Tax Act, 1959 read with clause (c)(iv) of the Proclamation 
dated the 31st January, 1976 issued by the President in rela­
tion to the State of Tam il Nadu:—

(a) G.O.P. No. 1386 published in Tam il Nadu Government
Gazette dated the 21st January, 1976 making certain amend­
ments to  the Tamil N adu General Sales Tax Rules, 1959

(b) G.O.P. No. 1388 published in Tamil N adu Government 
Gazette dated the 11th February, 1976 making certain 
amendments to the Tamil Nadu General Sales T ax  Rules. 
1959.

(c) G .O.P. No. 531 published in Tamil Nadu Government
Gazette dated the 12th May, 1976 making certain amend­
ments to the Tamil N adu General Sales Tax Rules, 1959.

(d) G .O.P. No. 1148 published in Tamil Nadu Government
Gazette dated the 25th August, 1976 making certain amend­
ments of the Tamil N adu General Sales Tax Rules. 1959.

(ii) A  statement (Hindi and English versions) showing reasons forj 
delay in laying the notifications mentioned at (a) to (c) above.

(6) (i) A  copy each of the following Notifications (Hindi and English
versions) under section 59 of the Tamil N adu General Sales Tax 
Act, 1959 read with clause (c)(iv) of the Proclam ation dated 
the 31st January, 1976 issued by the President in relation to 
the State of Tamil N adu:—

(a) G.O.P. No. 816 published in Tamil Nadu Government Gazette 
dated the 1st July, 1975 making certain amendments to thf 
Second Schedule to the Tamil Nadu General Sales Tax Act. 
1959.
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(b) G.O.P. No. 1078 published in Tamil Nadu Government
Gazette dated the 8th October, 1975 making certain amend­
m ent to  the First Schedule to the Tamil Nadu General Sales 
Tax Act, 1959.

(c) G.O.P. No. 1462 published in Tamil Nadu Government
Gazette dated the 31st December, 1975 making certain 
amendment to the First Schedule to the Tamil Nadu General 
Sales Tax Act, 1959.

(ii) A statement (H indi and English versions) showing reasons for 
delay in laying the above Notifications.

(7) A copy each of the following Notifications (Hindi and English 
versions under section 159 of the Customs Act, 1962:—

(i) The Export M anifest (Aircraft) Regulations, 1976, published
in Notification No. G.S.R. 1548 in Gazette of India dated 
the 30th October, 1976.

(ii) The Export Manifest (Vessels) Regulations, 1976, published
in Notification No. G.S.R. 1549 in Gazette of India dated 
the 30th October, 1976. *

(iii) The Im port M anifest (Aircraft) Regulations, 1976, published
in Notification No. G.S.R. 1550 in Gazette of India dated 
the 30th October, 1976.

(iv) The Export Report (Form ) Regulations, 1976, published in 
Notification No. G.S.R. 1551 in Gazette of India dated the 
30tly '0ctober, 1976.

/
(v) The Im port Report (Form) Regulations, 1976, published in 

Notification No. G.S.R. 1552 in Gazette of India dated the 
30th October, 1976.

(vi) The Bill of Coastal Goods (Form) Regulations, 1976, pub­
lished in Notification No. G.S.R. 1553 in Gazette of India 
dated the 30th October, 1976.

(vii) The Shipping Bill and Bill of Export (Form ) Regulations, 
1976, published in Notification No. G.S.R. 1554 in Gazette 
of India dated the 30th October, 1976.

(viii) The Boat Notes Regulations, 1976, published in Notifica­
tion No. G.S.R. 1555 in Gazette of India dated the 30th 
October, 1976.

(ix) G.S.R. 860(E) published in Gazette of India dated the 1st 
November, 1976 making certain amendment to Notification 
No. G.S.R. 830(E) dated the 1st October, 1976 together 
with an explanatory memorandum.

(8) A copy each of Notification No. G.S.R. 855(E ) Ipublished 
in Gazette of India dated the 29th October, 1976 and G.S.R. 
858(E) published in Gazette of India dated the 30th October,
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1976, (Hindi and English versions) issued under the Centri 
Excise Rules, 1944 together with an explanatory memorai 
dum.

(9) A  copy each of the following Notifications (H indi and jEnglii 
versions) under section 49 of the G ujarat Sales Tax Act, 191 > 
read with clause (c)(iii) of the Proclamation dated the 121 
M arch, 1976 issued by the President in relation to  the State (J 
G ujarat:—  I

(i) (GHN-76) G ST-1076)(S. 49) (52)-TH  published in Gujara
Government Gazette dated the 6th October, 1976 makiiij, 
certain amendment to Notification No. (GHN 627) GST 
1076| (S. 49)-TH dated the 29th April, 1970.1

(ii) (GHN 83) GST-1076[(S. 49) (53)-TH  published in Gujf
rat Government Gazette dated the 20th October, 1976 mal 
ing certain amendment to Notification No. (GHN 627 
GST-1070-(S. 49)-T H  dated the 29th April, 1970.

(10) A copy of the Bombay Sales of M otor Spirit Taxation (Gujar
Second Amendment) Rules, 1976, published in Notificatio 
No. (GHN 77) MSA 1076|(26)-TH  in G ujarat Governniej 
Gazette dated the 6th October, 197(5, under section 36 of tij 
Bombay Sales of M otor Spirit Taxation Act, 1958 read witi 
clause (c)(iii) of the Proclamation dated the 12th M arch, 191 1 
issued by the President in relation to the State of Gujarat.

(11) A copy of the National Co-operative Development Corporatii 
(Second Amendment) Rules 1976 (H indi and English versioi 
published in Notification No. G.S.R. 1499 in Gazette of Ind 
dated the 23rd October, 1976, under sub-section (3) of sect*
22 of the National Co-operative Development Corporatio 
Act, 1962. J

(12) A copy each of the following Notifications (Hindi and Englii
versions) under sub-section (6) of section 3 of the Essenti 
Commodities Act, 1955:—

(i) The Newsprint Control (Amendment) Order, 1976, publish
in Notification No. S.O. 614(E) in Gazette of India dal 
the 16th September, 1976.

(ii) The Paper (Control of Production) Amendment Order, 19'
published in Notification No. S.O. 650(E ) in Gazette 
India dated the 30th September, 1976.

(13) A  copy of the Railway Red Tariff (Eighth Amendment) Rul
1976 (Hindi and English versions) published in Notifical 
No. G.S.R. 1486 in Gazette of India dated the 16th Octoi 
1976 issued under section 47 of the Indian Railways Act, IB

(14) A statement (Hindi version)* showing reasons for delay J
laying the Certified Accounts of the Coir Board, Ernakul 
for the year 1974-75 and the Audit Report thereon. I

*The document and the English version of the statement were laid
the 3rd November, 1976. j
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(15) A  statement (Hindi and English versions) explaining;reasons for
not laying simultaneously Hindi version of Notification Nos. 
G.S.R. 832(E) dated the 6th October, 1976 and G.S.R. 844(E) 
and 845(E) dated the 13th October, 1976 which were laid on 
the Table on the 30th October, 1976.

(16) A  copy of the A nnual Report (Hindi and English versions) for
the year 1974-75, on the working of the Seamen’s Provident 
Fund Scheme, 1966.

(17) A  copy of Notification No. G.S.R. 1519 (Hindi and English 
versions) published in Gazette of India dated the 23rd October, 
1976 making certain alterations in Part II  of Schedule V  to 
the Companies Act, 1956, under sub-section (3) of section 641 
of the said Act.

(18) A  copy of the Passports (Third Amendment) Rules, 1976 (Hindi
and 'English versions) published in Notification No. G.S.R. 
831(E) in Gazette of India dated the 4th October, 1976, under 
sub-section (3) of section 24 of the Passports Act, 1967.

(19) A statement (Hindi and English versions (i) correcting the reply
given on the 12th April, 1976 to Unstarred Question No. 2293 
by Shri Anadi Charan Das regarding afforestation in Koraput, 
Orissa and (ii) giving reasons for delay in correcting the reply.

(20) A  copy of Notification No. G.S.R. 814(E) (Hindi and English
versions) published in Gazette of India dated the 24th Septem­
ber, 1976 under sub-section (6) of section 3 of the Esfential 
Commodities Act, 1955.

(21) (a) A  copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review (Hindi and English versions) by the Government on
the working of the Assam Agro-Industries Development 
Corporation Limited, Gauhati for the years 1967— 71.

(ii) A nnual Report of the Assam Agro-Industries Development
Corporation Limited, Gauhati for the period from 27th Janu­
ary, 1967 to 31st M arch, 1968, along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon.

(iii) Annual Report of the Assam Agro-Industries Development 
Corporation Limited, Gauhati for the year 1968-69 along 
with the Audited Accounts and the comments of the Com­
ptroller and Auditor General thereon.

(iv) A nnual Report of the Assam Agro-Industries Development 
Corporation Limited, Gauhati for the year 1969-70 along 
with the Audited Accounts and the comments of the Com- 
troller and Auditor General thereon.

(v) Annual Report of the Assam Agro-Industries Development
Corporation Limited, Gauhati for the year 1970-71 along
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with the Audited Accounts and the comments of the Com ­
ptroller and Auditor General thereon.

(b) A  statement (Hindi and English versions) explaining reasons for
not laying simultaneously the Hindi version of the Reports 
mentioned at (ii), (iii), (iv) and (v) of item (21) above.

(c) A  statement (Hindi and English versions) showing reasons for
delay in laying the documents mentioned at (21) above.

(22) A copy of the Foreign Exchange Regulation (Authentication of
Documents) Rules, 1976 (Hindi and English) versions) publish­
ed in Notification No. G.S.R. 1303 in Gazette of India dated 
the 11th September, 1976, under sub-section (3) of section 79 
of the Foreign Exchange Regulation Act, 1973.

(23) (a) A  copy each of the following statements (Hindi and English 
versions) under sub-section (2) of section 2 of the G ujarat State 
Guarantees Act, 1963 read with clause (c)(iii) of the Procla­
mation dated the 12th M arch, 1976 issued by the President in 
relation to the State of Gujarat:—

(i) Statement of Guarantees given by the Government of G ujarat
during the period 10th February, 1976 to 16th October, 
1976.

(ii) Statement of accounts of the sums issued out of the Consoli­
dated Fund of the State or paid in or towards repayment 
of any sum so issued during 1975-76 in respect of guarantee 
given by the Government of Gujarat.

(b) A  statement (Hindi and English versions) showing reasons for 
delay in laying the statement mentioned at (23 ) above.

(24) (a) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 133 of the M otor 
Vehicles Act, 1939 read with clause (c)(iii) of the Proclam ation 
dated the 12thi M arch, 1976 issued by the President in relation 
to the State of Gujarat:—

(i) The Bombay M otor Vehicles (Gujarat Fourth Amendment)
Rules, 1976, published in Notification No. G |G |76[123| 
M V R-1075-3641-E dated the 5th April, 1976.

(ii) The Bombay M otor Vehicles (G ujarat Fifth Amendment) 
Rules, 1976, published in Notification No. G |G |76 |138 | 
M V R-1076-325-E dated the 19th April, 1976.

(iii) The Bombay M otor Vehicles (G ujarat Sixth Amendment) 
Rules, 1976, published in Notification No. GjG17 6 1156j 
M VA -2175-6549-E dated the 6th May, 1976.

(iv) The Bombay M otor Vehicles (Gujarat Seventh Amendment)
Rules, 1976, published in Notification No. G |G ]76|165| 
M VR-1476-3652-E dated the 15th May, 1976.

(v) The Bombay M otor Vehicles (G ujarat Eighth Amendment)
Rules, 1976, published in Notification No. G |G |76|182j 
M V R-1075|8898-E dated the 28th May, 1976.
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(vi) The Bombay M otor Vehicles (Gujarat N inth Amendment) 
Rules, 1976, published in Notification No. G |G j76 jl99 | 
M VR-1075-2885-E dated the 11th June, 1976.

(vii) The Bombay M otor Vehicles (G ujarat Tenth Amendment) 
Rules, 1976 published in Notification No. G |G |76 |203 | 
M VA -2376-GO I-49-E dated the 18th June, 1976.

(viii) The Bombay M otor Vehicles (G ujarat Eleventh Amend­
ment) Rules, 1976, published in Notification No. G jG |76| 
2 0 4 |M V R -1076-GOI-38-E dated the 19th June, 1976.

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications.

(25) (a) A  copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 25 of the Tamil Nadu 
M otor Vehicles Taxation Act, 1974 read with clause (c)(iv) 
of the Proclamation dated the 31st January, 1976 issued by 
the President in relation to the State of Tamil Nadu:—

(i) G.O.M s. 1794 published in Tamil Nadu Government Gazette
dated the 11th August, 1976.

(ii) G.O.M s. 1813 published in Tamil N adu Government Gazette
dated the 11th August, 1976.

(iii) G.O.M s. 2051 published in Tamil Nadu Government Gazette 
dated the 1st September, 1976.

(iv) G.O.M s. 2276 published in Tamil Nadu Government Gazette 
dated the 29th September, 1976.

(v) G.O.Ms. 2383 published in Tamil Nadu Government Gazette
dated the 13th October, 1976.

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications.

(26) A copy each of the following Notifications (H indi and English
versions) under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939 read with clause (c)(iv) of the Proclam ation 
dated the 31st January, 1976 issued by the President in relation 
to the State of Tamil Nadu:—

(i) G.O.M s. 2058 published in Tamil Nadu Government Gazette
dated the 8th September, 1976 making certain amendment 
to the Tamil Nadu M otor Vehicles Rules, 1940.

(ii) G.O.Ms. 2283 published in Tamil Nadu Government Gazette
dated the 29th September, 1976 making certain amendments 
to the Tamil Nadu M otor Vehicles Rules, 1940.

(27) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 22 of the Nagaland 
M otor Vehicles Taxation Act, 1967 read with clause (c) ( iii)
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of the Proclam ation dated the 22nd M arch, 1975 issued by the 
President in relation to the State of Nagaland:—

(i) The Nagaland M otor Vehicles (First Amendment) Taxation
Rules, 1976, published in Notification No. TPT |M V |28|75 
in Nagaland Gazette dated the 13th August, 1976. j

(ii) The Nagaland M otor Vehicles Taxation Rules, 1972 (Naga­
land Second Amendment Rules, 1976) published in Notifi­
cation No- TPT |M V -59j75 in Nagaland Gazette, dated the 
13th August, 1976.

(iii) The M otor Vehicles Taxation Rules, 1972 (Nagaland Third 
Amendment Rules, 1976) published in Notification No. TPT| 
M V |44 |70 (P t)(l) in Nagaland Gazette W^-ted the 14th 
August, 1976.

(28) A copy of the Textiles Committee (Cess) Amendment Rules,
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 1407 in Gazette of India dated the 2nd October, 
1976, under sub-section (3) of section 22 of the Textiles Com­
mittee Act, 1963.

(29) A copy of Notification No. G.S.R. 867(E) (Hindi and English 
versions) published in Gazette of India dated the 5th November, 
1976, under section 159 of the Customs Act, 1962 together 
with an explanatory memorandum.

2. Leave of Absence

The following Members were granted leave of absence from the sittings 
of the House for the periods mentioned against each:—

(1) Shri Shyamnandan Mishra . . 23rd to  27th May, 1976 (Six-1
teenth Session) and 10th I 
August to 2nd September,! 
1976 (Seventeenth Session)!

(2> Shrimati Shakuntala Nayar . . 21st to 27th May, 1976 (Six- 1
teenth Session) and 10th I 
August to 2nd September,! 
1976 (Seventeenth Session).

3. Report of Public Accounts Committee
Shri H. N. M ukerjee presented the Two Hundred and thirty-second 

Report of the Public Accounts Committee on Paragraphs 5, 10, 16, 17, 
18 and 21 of the Report of the Comptroller and Auditor General of India 
for the year 1972-73, Union Government (Defence Services).

4. Government Bill— Passed
The House of the People (E xtension of D uration) A m endm ent Bill, 1976

Discussion on the motion for consideration of the Bill and the amend­
ment thereto moved on the 4th November, 1976 continued.



«

The following Members took part in the debate:—
(1 ) Shri Indrajit Gupta
(2 ) Shri N. K. P. Salve
(3) Shri Jambuwant Dhote
(4) Sardar Swaran Singh Sokhi
(5 ) Shri P. G. M avalankar
(6 ) Shri Shanker Rao Savant
(7 ) Shri S. A. Shamim
(8 ) Shri K. M ayathevar
(9 ) Shii K. Lakkappa

(10) Dr. Kailas
(11 ) Shri D harnidhar Basumatari
(12) Shri P. Gangadeb
(13 ) Dr. Rudra Pratap Singh

Shri H. R. Gokhale replied to the debate.
The amendment for circulation of the Bill for the purpose of eliciting 

! opinion thereon was negatived.
On the motion for consideration of the Bill, the House divided,'9 Ayes 

156; Noes 39. The motion for consideration was adopted and clause-by- 
clause consideration of the Bill was taken up.

Clause 2 was adopted.
| Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri H- R. Gokhale.
On the motion the House divided, Ayes 180; Noes 34. The motion 

was accordingly adopted and the Bill was passed, 
j ( Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.30 P.M.)

5. Presentation of Petition
Shri N. K. P. Salve presented a petition signed by Shrimati Vasanthi 

j A. Pai, President, Federation for the Welfare of the Mentally Retarded, 
regarding need for separate legislation for the mentally retarded persons,

6. Discussions Under Rule 193
* (1 )  Shri Ram avatar Shastri raised a discussion on the flood situation

in the country.

*(2) Sardar Swaran Singh Sokhi raised a discussion on the drought 
situation in the country.

The following Members took part in the combined debates:—
(1 ) Shri Shankar Dayal Singh
(2 ) Shri Chintamani Panigrahi
(3 ) Shri Jagannath M ishra
(4 ) Shri Balakrishna Venkanna Naik
(5) Dr. K. L. Rao
(6 ) Chaudhary Nitiraj Singh

* Discussed together.



(7) Shri 'Barbara Singh
(8 ) Shri P. Venkatasubbaiah
(9 ) Shri M anoranjan Hazra

(10) Shri C. H. M ohamed Koya 1
(11) Shri B. K. Panda
(12 ) Shri P. Ganga Reddy
(13) Shri Chandulal Chandrakar
(14) Shri M. V. Krishnappa
(15) Shri K. Suryanarayana
(16 ) Shri K. Lakkappa
(17) Shri Shankar Narayan Singh Deo
(18) Shri S. A. M uruganantham
(19) Shri M. Ram Gopal Reddy
(20 ) Shri Cliandrika Prasad
(21) Shri P. K. Beo %
(22 ) Shri M. C. Baga
(23) Pandit B. N. Tiwary
(2 4 ) Shri Ram  Hedaoo
(25) Shri Paripoornanand Painuli
(26 ) Shri Shyama Prasanna Bhattacharyya
(27) Shri Kartik Oraon
(28 ) Shri Ramsahai Pandey
(29) Shri Bhogendra Jha
(30 ) Shri Hari Singh
(31) Shri M. Satyanaran Rao
(3 2 ) Shri Sukhdeo Prasad Verma
(33) Shri Nuggehalli Shivappa
(34) Shri K. M ayathevar
(35 ) Shri N .' K. Sanghi
(3 6 ) Shri A rjun Sethi
(37 ) Shri Jagdish Narain M andal
(38) Shri Yam una Prasad M andal
(39 ) Shri Nageshwar Bwivedi
(40) Shri Chiranjib Jha
(41 ) Shri K. Ram krishna Reddy
(42) Shri N. P. Yadav
(43) Shri Shyam Sunder M ohapatra
(4 4 ) Shri R. P. Yadav
(45) Shri P. Gangadeb

Shri Shah Nawaz Khan replied to the discussion.
The discussion was concluded.

(Lok Sabha adjourned sine die at 7-30 P .M .)

S. L. SHAKBHER, 
Secretary-General-
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